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COUNCIL OF STATE • 

. Wednuday, 23rrlSeptember,1942. 

The Counoil met in the Council Chamber of the Council Houae at Eleven 
C)f the Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

PAYKBNT OF COMPBNSATION FOB GoODS LOST IN ENBMY~OOCUPII:D TBBBI. 

TOBIJIS. 

21. THB HONOUBABLB RAJA YUVERA,J - DUTTA SINGH: Will 
~vernment state their proposals with regard to the question of granting com· 
pensation for goods abandoned by owners, and goods seized by tilt' t"llemy in 
-enemy·ocoupied territory , 

TB:B HONOUBABLB ltm. A. V. PAl: The Honourable Member will appre· 
Gate that it will be for the Government of Burma in the oa.ae of goods lost in 
Burma and for His Majesty's Government in respect of other British colonial 
territories occupied by the enemy to consider the question of compel1ll&tion 
for such 10s868. The Government of Burma. have expressed their willingneaa . 
to receive and record such claims in respect of Burma whether the goods are 
covered by their War Risks Insurance Scheme or not. The Government of 
India have &lao been receiving and recording olaims relating to allsuoh enemy· 
-occupied colonial territories in order to facilitate the trall8Jlliuion of olaims 
to the appropriate registering authority though they cannot of course under· 
take any commitment regarding their settlement. -

TIUI: HONOUBABLB PANDIT HIRDAY NATH KUNZRU: Have the 
Government of India miu:le allY representa.tiona to His Majesty's Government 
.on this subject ~ . 

Tmc HONOuiwu.:m MR. A. V. PAl: No, Sir. 
RBCBUlTMBNT OJ' VOLUNTBBBS !'BOM THB BBlTI8B FIJl..E SUVIOJ: TO 

S'l'BBKOTHBN TJlB INDIAN FmE'FlOHTIlfO OBoANlU.TIOlf8.. 

22. THE HON011BA.BLB Ru .. YUVERAJ DUTrA SINGH: Is it a 
fact that volunteers from the British Firn Service ha.VI' boon impow'tl Ult.O India 
to strengthen the Indi&n fire· fighting organisation' If HO, will the· I'Xpell1l6 
,involved fall upon the British or Indian Exohequer t 

TIUI: HONOUKABUC SIB JWALA PRASAD SRIVASTAVA: Yea, tbe 
oexpense ~ be borne by the authoritea in India who employ the ottioera . 

. N.B.-QaeulI8.-' the HOllOarable Baja Ya~j Du"- 8lqh were put. by 
,... HoDourable Paadit Birday N.t.h Kunzra. . -

( 83 ) 

• 
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NuDEB OF. CABUALTIJIS IN THE INDUJr ABKY. 
23. TJDIl HONOURABLE ~A.TAYUVERAJ DUTTA SINGH: WiU~ 

Govemmen.t sta.te a.pproximatp,ly the number of Indian soldiers under arrest 
by the enemy in various theatres of war, 80S well 80S the numbers kiUe4. rmc:t 
wounded ¥ 

THE HONOURABLE Ma: C. MAoI. G. OGILVIE: The latest figures give 
the total number of Indian Army casualties in all theatres of war as follows :-

Killed 2,096, wounded 8,521, prisoners.ofwar 2,938, missing84,833. 
A statement shewing the distribution of c&B1lalties among the various 

theatres of war is laid on the table of the House. I may explain that the figures. 
for prisotlers of war include only those about whpm official information has 
been received from the enemy. The figures shewn in the table as estimated 
missing represent those about whom no official report has been received. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Does this total 
of 84,000 missing include the troops in Malaya? 

THE HONOURABLE lIB. C: MAoI. G. OGILVIE: Yes. In fact, it is largely 
composed of those. There are some 70,000 troops still unaccounted for in 
Malaya and the Far 'East generally and about 12,000 in Libya. The names of 
these wil~ it if! hoped be received in due course. 

BkUt17ne?lt oj Indian BOldier8 killed, wounded.. mi88ing and pNBOMr8 'oj war jn the variOtU 
theatr •• of war. . 

Killed. Wounded. Misaing. P.ofW. 

I.-Egypt. ... . 008 . 2,276 12,168 2,476 
n.-Sudan and Eritrea . 706 3.943 7 1 

III.-Paleetine and Syria 81 282 .. 
IV.-Iraq and Iran. 69 89 '4 
V.-Soma.liland 9 28 

VI.-Fra,llce & U. K. 4 8 .. 321 
VII.-Burma, 417 1,17·3 3,327 1 

VIII.---At 8('1& 4 1 118 
IX.-Malatla :- Ul. 

o cial 208 721 4,061 
Esti'mated ,1,099 

X.-Hong Kong :-
Official .. 
ERtimated .' 4,187 -----

Total 2,0116 8,6l11 M,8S3 2,988; ---
Glu.ND TOTAl. of allcuualti_98,888. 

VALUE OF CoNTRACTS PLACED BY DB SUPPLY DBPU'l'XD'l' • 

24. Tn HOJrOUBABLE RUA YUVERAJ DUTTA SINGH: (a) Ia· 
it a fact that the total amount. of war ordere placed in India both by the· 
Government of India and the British Government is about RH. 300 ororeII 
only, whereas it is recorded that in Canada alone the value of simiJar ord~ 
plaOed witJa Canadian firms by the Canadian. and .British Governments sinoe 
the oOmml'lD.oement of the war amounts to over 1,100 orores' 

(b) Is it a fact that Indian steel production in spite of the war remain,a. 
praotically wh~ it·wu bEfore the ...... , that is, about II miDion ton. a year' 
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• (q). Will Government state in brief the specific fillip given to the Indian 
mdUStries, 80S a. result of the opportunity a.fforded by the war f 

THE HONOURABLE MR. C. MAoI. G. OGILVIE: (a) The total value of 
contracts placed through the purchase organizations of the Department of 
Supply between 3rd September, 1939, and 31st JlflY-ll942, was Rs. 367'8 crores. 
These oontracts were placed on behalf of the Government of India, Provincial 
Governments, and Overseas indentors. The total does not inc1ude local pur-
ohases, purchases made through commercial channels, or the value of goods 
manufactured in Government factories. Go~nment has no official inform-
ation of the value of contracts placed with Canadian firms by the CanadilUl 
and Britisll Governments since the . commencement of the war. 

(b) No, the present production is abou1; 50 per cent. more than it was 
before the war. -. . 

(c) I am not sur~ what information the Honourable MemlJer requires. 
Many industri~s, such as the julie, cotton textiles and woollen indu!ltrics, ha.v6 
received a great stimulus through war orders, but without necelillitating an 
appreciable expansion of c'!:Pacity. Others, such ae the steel, non.ferrous metals, 
and leather industries, Hive expanded both capadty and output. Indian 
shipyards are huilding small seagoing veRsel!!, and there hall ht'('n great activity 
in all engineecing workshops which are expanded on thc production lJOth of 
munitions components and of engineering stores. A complete list would bc a 
long one, and if the Honourable Member will ask for mort' definite information 
I will see if lean liupply it. • 

, 
SUPPLY OF NECESSARY CLOTHS TO THE CIVIL POPULATION OF INDIA. 

25. THE HONOURABLE RAJA YUVERAJ DU'l'TA SINGH: . Will 
Government state what arrangements have been made for the lapply of D(lO(lS-

sa.ry cloths to the civil popul"'-tion of India, in case of appreh!'nded bn·a.kdown 
bf the nomllu f;onrCe of supply due to War situation 1 

THE HONOU~ABLE SIR ALAN LLOYD: The Government of India have· 
introduced a scheme for the productioJl and distribution of Standard cloths. 
under which the Provincial Governments can indent for such quantities as they 
may require, either for current consumption, or for building up reasonable-
stocks to meet any emergency. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: How far has 
this Bcheme been successful f 

THE HONOURA.BLE SIR 'ALAN LLOYD: Progress haa boon rather a10w 
owing to certain difficulties we have experienced in connection with negotia-
tions with the Provincial Governments on whom the primary responsibility for 
the welfare of their people lies. The points at issue were discussed at the re-
cent Price Control Conferenee and I hope that before long we ahall have appre-
oiable progre88. Certain quantities have actually been &eked for by Provincial. 
Governments. If the Honourable Mtlmber wants further infonnation regard-
ing those quantitiell I must aak for notice. . 

TID!: HONOURABLE PANl)IT HIRDAY NATB KUNZRU: Have the milia. 
begun producing standard cloth in the quantities which Government deaire , 

Tmt HONOUlLABLB Sm ALAN LLOYD: It is impo8lible to estimate the-
quantitiea which Government desire until we have oleared up the poaition with. 
\he Provincial Governments. It ia they who will 8xpreu the deeire. • 
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THE BONOUBABLE MR. HOSSAIN IMAM: Have the Provincial Govern. 
ments sent any requisitions to the Central Government , 

'tHE, BONOl1BABLE Sm ALAN LLOYD: Yes, Sir. 

THE HONOURABLE MR. 1I0SBAIN IMAM: Has Bihar' sent any requiai. 
tioli , 

THE HONOUB4BLE Sm ALAN LLOYD: I 'must ask for notice, Sir. , 
THJII HONOURABLE MR. HOSSAIN IMAM: May I know if the mills that 

are manufacturing standard cloth are in working order or· are there strikes 
there 1 . 

THE HONOURABLlI) SIR ALAN LLOYD: I cannot answer that question, 
Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are the reo 
quisitions sent by the Provincial Governments being honoured now ~ 

• 
THB HONOURABLE 8m ALAN LLOYD: I have no information, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are the Local 
GOV811lments expected to negotiate directly with the textile manufacturers 
()r th!Ough the Central Government ~ 

THE HONOURABLE SIB ALAN LLOYD: Through the Central Govern· 
ment. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Then why 
is it-

THE HONOUBABLJiI SIB ALAN LLOYD: I must ask for notice if the 
Honourable Member wlnts turther information about the details. 

SILK INDUSTRY. 

26. 'rUE HONOURABLE RAJA YUVERAJ DUTTASINGH: Will 
'Govcrmnent state, so far as they can without diKClosing sec!'t't inform. 
ation, t.hc main detail" of the 'lchomo for expa.nding thl' filature rooling of silk 
in India for the ma.nufacture of pa.rachutes in thi~ country? Wha.t approxi. 
mately is tht' capita.l oost. of tlw scheme, who will bool' thp UOFlt, and how far 
:the scheme hllo!l pro~rtl!l8(!d , 

TUB HONOURABLE MR. C. MAo!. G. OGILVIE: A scheme f01" instaJling 
2,466 a.dditional basins in MYliore, Bengal and Madras bas been sanctioned. 

.. They will be put up partly by the Governments concerned and partly by select· 
ed private parties. It is expected that this will increase India'lJ existing reel· 
jng capacity by about 7,60,000 Ibs. a year. His Majesty's Government will 
buy a.ll the silk that remains after meeting India's essential war requirements. 
The oapital cost of basins to be installed by the Governments concerned is 
.estimated to be about &s. 7 lakhs and will be financed by His Majesty's Gov. 
,ernmont. In addition loans will be granted to privatA! parties who are aelected 
to participate in the BOheme. The source f.t.m which the loana will be advanced 

• js ,till under oonsideration. Conatruction 'work' has &lre&dy started. 
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"EXPBJtnIT11BB" INVOLVED m TIDIl ESTABLISJDlBNT OF "TId: OoVBB!fII.DT 0;' 

BUBJU m INDIA.. 

27. To HONOURABLE RAJA YUVER.AJ DUTTA SINGH: Will 
any part of the expenditur£'l involved in the establishment of tht" "Govern-
cent of Burma " in India fan upon Iridian revenUM , 

THB HONOUB.ABLE MR. C. E. JONES: The answer is in the negative. 

Crno GU.oDS. 

~8. THE .fiOlifOUBABLB MR. M. N. DALAL: (1) Wlll Government give 
-detailed .informa.tion of their Bcheme to expand and strengthen the Civio 
oQuards? 

(2) What is the minimum Bize of a 11Dit t 
(3) III the total Btrength of the Civio Guards the same in every Province , 
(4) What proportion of the present strength of Civic Guards has been 

:armed with 8~otguns ! "" 
(lij. Have all the guns in the hands oflioensed dealers beeu requisitioned for 

the purpose ! " 
(6) Have Government made an appeal to the public to 1endor sell their 

"guns for the purpose 1 If so, with what result ! 
(7) Is it the polioy of Government to arm all the Civic Guarda 1 
(8) What is the arrangement in rural areas and villages where Civic Guards 

'Units canno~ be formed , 
(9) Have Village Dllfe:lDce PartiaM beem formed! Jfao, under whom 8.I'e 

they working 1 ' 

bE HONOttBABLE SIR MA~IOMED USMAN: (1) The Government of 
India have not prepp"red any regular Bcheme for the purpose, but Provincial 
-Governments have been requested to take suitable steps to illCr6ue their 
strength and to improve their training. 

(2) The matter has been left to the Provinoial Governments and the 
,unit differs from province to province. 

(3) No. 
(4) Exaot information is not available, but I believe o~ly a small propor· 

tion po88tl88 shotgull8. 
(5) No. 
(6) So far as the Government of India are aware, an appeal h&ll been 

:macie by the Government of Bombay in the sense stated, but 1 have no 
information as to the re8ponse to that appeal. • 

(7) No-but they have no objection to membel'll of the Civi(' Guards pro. 
viding their own firearms qr other weapons. " 

(8) Provincial Govemmente have been advieecl to .-at in orga.aJeJaa 
Village 1)efenoe Parties in rural a.reu. . 

(9) Village Defenoe Paztics have been formed in mOlt Provinoee. The 
local authoritiea and the Natioual War Front auiat in their organiutioa. 
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To HOllroUB,ABLE ?tIR. HOSSAIN IMAM: With ·regard to the answer-
to part (4) of the question, have the Central Government adopted any po)icy 
to be followed by all the Provinces with regard to the arming of the Civic· 
GuaMs 1 ' 

THE HOlirOURABLE Sm MAHOMED USMAN: I must ask for notice of 
that question, Sir. 

'-

ABBEST OF CoNGRESS LEADERS. 

29. THE HONOURABLE MR, P. N. SAPRU: Will Government slate. 
(a) whether the arrest of Mahatma Gandhi and other Congress leaders waR decid-
ed upon aft(ir taking into conRideration th(l resolution passed by the All-India 
Congro8B Committee at Bombll-Y on the 7th August, and (b) whether the' 
otTer of wholehearted ()O-Opllfation JDalil' by the CongrosH, if freedom is; 
conceded, embodi(ld in HIM rosolut.ion WIUI "floted by them ? 

THE HONOURABLE SIR MAHOMED USl\lAN: y' es, 

THE HOl\OURABLE MR. ·P. N. SAPRU: Am I to understand that the-
Govf;lrnment· noted down the Congress otTer of whole-hearted co-oJ'bration 
with the war effort if freedom' was conceded and that action was taken by 
the Governm~t after noting down this whole-hearted offer of co-operation ? 

THE HONOURABLE SIR MAHOMED USMAN:' Government did not 
attach any importance to that statement; because .no· party· which had 
sincerely desired to offer whole-he,arted co-opera~ion could possibly have 
involved the country in what has happened since the' resolution was 
passed. 

THE HONOURABLE MR. P. N. SAPRU: Am I to understand that the 
whole-hearted offer of co-operation on the part of the Muslim League with. 
th~ war effort too is regarded by this Government, of which my Honourable 
friend the Leader of the House is anillustrious Member, as insincere! 

THB HONOURABLE SIB HAHOMED US MAN : The question about the 
Muslim League dOM nQt. arise. 

THE HONOURABLE THB PRESIDENT: Next 'question, Mr. Sapru. 

FORMATION OF A PROVISIONAL CoMPOSITB GOVBRNMENT AT THE CBlfTBB A1fDo 
TO LIJ'T THB BAN ON THE CoNGRESS OROANIZATIOlfS. 

30. Tn HONOUBABLE MA. P. N. SAPRU: Will Government state 
whether they propoee (a) to reo~n nogotiationa for the formation of a Provision-. 
al Cc:nnpollite Gov('rnment a.t tho centre with Indian political parties, and (b) 
to lift the ban on Congre8B organizations, ¥ 

THB HONOURABLE SIB MAHQMED USMAN: (a) This ill a matter 
primarily for Hia Excellency the Governor General and Ria Majesty's 
Government, rather than the Government of. India. I would remind the 
Bonourable Member of repeated statements on behalf of HiB Majesty'. 
Government, renewed 80 late &8 September the 10th by the Prime Ministerp 

that·. the broacJ principles of the Declaration which formed the basis of Sir 
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:Sta.ft'ord Cripps' mission to India. must be taken as repreaentling the settled 
polioy of the British Crown and Parliament, and that these prinoiples stand 
.in: their full soope and integrity. 

(~) No. 

THE HONOURABLE MR. HOSSAIN IMAM: Do we take it that the 
formation of the Central Government is not II; matter for the Govtll'llor General 
in Council but that of the Governor General acting in his discretion! 

THE HONOURABLE SIB MAHOOD USMAN: It is a matter for Hi, 
Excellenoy the Governor General and His Majesty's Government, and not 
for the Executive Coutl.oil. 

THE HONOURABLB PANDIT HIRDAY NATH KUNZRU: Are we to 
understand that the Government of India has no concern with the subject and 
that it does not conaMer itself called upon to make recommendations on the 
:subject for the consideration of His Majesty's Government' If this is its 
view, what is it for! What are these wise and patriotio men in the Viceroy', 
.Executive Council for ¥ . 

THE HONOURABWD SIB MAHOMED USMAN: It does not fan within 
the normal jurisdiction of the Executive Council. 

THill HONOURABLE MR. P. N. SAPRU: Am I to underat&nd that the 
;sole responsibility' for advising His Majesty's Government as regards the 
nature of the coriAitution that should be worked in the interim period rests 
·exclusively with the Governor General and that the Governor General in 
-Council has no voice whatever in regard to this matter 1 Is that the position 
which the. Indian Members of the Council have accepted 1 

THE HONOURABLE Sm MAHOMED USMAN: IT the Governor General 
·oonsults his Executive Council. he gets its opinion. 

THB HONOURABLB MB. P. N. SAPRU: Am I to undersand further that 
,the Indian Members of the Executive Counoil have no desire to offer on their 
·own initiativ~ any advice to His Excellency the Governor General in regard 
.to the manner in which the future Government of India should be oompoeed t 

THB HONOURABLB SIR MAHOMED' USMAN: The Government of 
India' Aot does not recognize the position of Indian Members of Council as 
.suoh. 

THE HONOURABLE MR. P. N. SAPRU: Am I to understand that by 
becoming Members of the Exeoutive Council Indian Members of the Executive 
-COunoil have ceased to be Indians' ~ 

THE HONOURABLE SIB MAHOMED USMAN: We have not ceased to 
. be Indians; absolutely not. _ 

TH:a.HOl(oURABLB PANDIT·HIRDAY NATH KUNZRU: lait the accept-
·ed view that the Governor General in Council has got nothing to do with_ 
·questions of policy. particu]ar]y tholle relating to coWititutional changes 1 

Tn HOlfOUlWlLB 8m MAHOHED USMAN: The funoti0D8 of the 
Executive Council are deecribed in the Government of India Act. 
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THE BONOeBABLE MR. P. N. SAPRU: Disgraceful! 
~ 

THE HONOUBABLE PANDlT HIRDAY NATH KUNZRU: We were told' 
the other day in the other HOUBe that the Executive Council had all the powers. 
that ita critios desired it to POSBess.' 

THIl HONOURABLE SIB MAHOMED USMAN: Certainly; if the Governor 
General brings any subject before the Council, we tender our advice. 

THE HONOURABLE PANDIT HffiDAY NATH KUlizRU: Are you at 
liberty or not to initiate discussion on a subject 1 Is the Government of' 
India oompetent to consider proposals relating to constitutional ohanges or' 
the character of the interim Government or not 1 . 

Tu HONOUBABLE SIB MAHOMED USMAN: If the subject is brought. 
before the Executive Council by His Excellency the Vicer.oy. 

To HONOURABLE PANDIT HIRDAV NATH KUNZRU: I want to· 
know ifthe Members of the Executive Council can bring up suoh a subject! 

THE HONOUlUBLE SIB MABOMED USMAN': I have nothing to add. 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU: ~ I to· 
understand that they cannot ! 

THE HONOURABLE SIB MAHOMED USMAN: 'rhe Honourable, 
Member oan infer anything he likes. -

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: The 
Honourable Member should elucidate the POli(lY of Government and not leave 
us to imagine what it is. 

THE HONOURABLE MR. HOSSAIN IMAM: May I clarify the situation ¥ 
Could the Leader of the House enlighten us under what particular section of 
the c;tovernment of India Act is the question of policy of expansion debarred 
from the Governor General in Council 1 It ~bould be included in a specifio 
list of subjects whieh are the exclusive juris<iictiOlt of the Governor General 
acting in his discretiou. As far as 1 remember, Sir, it is not so included. 

THE HONOURABLE SIlt MAHOMEt> USMAN: It is 11 matter primarily 
for His Excellenrey the Governor General lind His Majesty's Government. 

'filiI HONOURABLE MR. HOSSAIN IMAM: Quote to Uli the section of 
the Govt'rnment of India Aot. 

THE HONOURABLE Sm MAHOMED USMAN: I must ask for notice. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU:. The decision-
may rest with His Majesty's Government, but cannot you set the ball rolling' 

Tu HONOUlU.BL1D T.BJI PRESIDENT: Go on to the next question ... 
pJeue. 
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TOTAL-NUXBD OF Alr.aBSTS EFFECTED Ilf CONNEC'l'ION WITH THE CIvIL DIs .. 
OBlIlDIBNOE CAMPAIGN AND THE BECEN'l' DISTURBANCES. 

31. THE HONOUlUBLE Ma. P. N. SAPRU: Will Gov8l'llDlent state the, 
total Dumber of arrests so far etl'ected in connection with (a) the civil disobe. 
dience campaign a.nd (b) the recent disturbances' 

Tm: HONOUBABLE' Sm MA.HOMED USMAN': Government have not ret recei~ed ,complete information, nor is ~he.re any hope of obtaining this 
informatIon before the end' of the present 86SSlon. 

To HOlfOUlUBLE M;B. P. N. SAPRU: Am I to understand that the' 
Honourable the Leader of the House made a atatement to the House in the 
absence of complete information 1 

To HONOUBABLB SIB MAHOMED USMAN: No, Sir. I was able to .. 
give the figui-es that were ava.ila.ble in the recordtt. Therefore I cannot say 
more than what I have said yesterday. 

Tm: BONOUlUBLE MB. P. N. SAPRU: You could have repeated' 
those figures. ' 

Tm: HONOUlUBLE SIB MAHOMED USHAN: I do not think I have-
given figures about arrests. 

THE HONOURABLE MB. HOSSAIN IMAM: Is it a fact that Provincial' 
Governments are arresting people on their own initiative or under the orders 
of the Government of India 1 . 

TJua HONOURABLE SIB MAHOMED USHAN: The maintenance of law.' 
and order is a Provincial Subject. 

Tm: HON'OUBABLE MB. P. N. SAPRU: Bas the Government of Indi& 
anything to do with law and order ! 

THE HONOUBABLII Sm MAliOMED USMi!\N: Under the Government 
of India. Act the maintenance of law -.nd ord~ is a Provincial Subject. 

THE HONOUBABLE :M:a. P. N. SAPRU: Do the Government of India. 
have ultimate control over the Provincial Governments ! 

THE HONOURABLE SIB MAHOMED USMAN: Yes, the Government of 
India. have, under the Defence of IJ¥lia Act. 

THE HONOUMBLE MB. P. N. SAPRU: That is the sort of Leader we 
have! 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU: Under whir.h 
section of the Defence of India Act do the Government of India IIIJperville tbe 
Provinrial Governments' 

'J'Jm HONOURA:BLK THE PRES1DENT: The Honourable Lt'.ader is not 
sittinlZ foJ' an examiJ1Jl.tion. Next qUf'lItion, Mr. Sapro. 

EXTENT AND NATUU OF DAJIIAGB DONE TO PuBLIO PBOPEB'I'Y AND OBJECT 01' 
SYSTEM OJ' COLLEC1'IV1C FINES. 

aJ. Tm: HOBOUBABLE MB. P. N. SAPRU: Will Government .tate 
(.) the extent and nature of tho damage done to public property by the recent. 
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disturba.noee, (6) the object of the lIystem of oollective fines, and (0) the basis 
on whioh calcula.t~ is made in imposing the 8nea Y • 

bE HONOtTBABLJI SIR MAHOMiED USMAN: (a) Government's in-
. formation on this subject is as yet incomplete. I would, however,. refer the 
Honourable Mtmlber to the reply given to ilr. HolI8&iD. Imam's question No. 10 
.on the 21st September, 1942. .-

(6) The imposition of collective fines is aimed particularly at crimes, 
'BUoh as sabotage, the difficulty of preve'ntin~ w}lich and of detectin,g and 
apprehending those actually concerned in their conunission is greatly in-
,creased if the inhabitants of the area in which the offence is committed do 
not fully co-operate with the &uthoritjes. It is the duty of every oitizen to 
resist mob outrages against the public peace and property, and the public 
must realize their odllective responsibility in this matter. In area.s where the 

'public have failed in this duty, and have allowed sa.botage to be committed 
and mob outrages to ta.ke place, Governmeni are justified in bringing home to 
,them their responsibility by the impositon of collective fines. 

(c) The relevant section in the Ordinance is: 
"The District Magistrate, after such enquiry as he may deem necell8ary, 

shall a.pportion such fine among the inhabitants who are liable 
collectivflly to pay it and such apportionment' shall be I made 
according to the District Magistrate's judgment of the res-
pective means of such inhabitants". 

THB HONOURABLE MR. HOSSAIN IMAM: As no collective fine has 
been imp08ed in the Centrally Administered Areas, do we take it that in the 
·Centrally Administered Areas people are co-operating 'with the Government 
in aocepting collective responsibility ~ 

Tn HONOUBABLJI SIR MAHOMED USMAN: That ill asking for my 
. opinion. 

Tmc HONOURABLE MR. HOSSAIN IMAM: No, Sir. I mean in the 
Centrally Administered Areas no oollectlve fine has been imposed. I want 
definite information whether the people in the Centrally Administered Areas 
are co-operating with the Government a.nd aocepting t'le position of colleotive 
responsibility. 

THB HONOURABLE SIR MAHOMED USlIrIAN: I mUHt ask for noti{'t) of 
.t~at question, Sir. • STBIXE AT TATAIUGAB. 

33. THE HONOJTBABLJI MIa. P. N. SAPRU: Will Government state 
whether it is a fact that thare wu a. IItrike in Tatanagar as a protest 
.against the policy of Government towards the Congress and whether in order 
.to foroe the workera to get baok to work, the water ~upply of that town was 
cut off' 

To HONOURABLB MR. H. C. PRIOR: It is not in public ·interest to 
Dame or particularize industrial undertakings in which C68B&tion of work 
oocurred as the result. of the present political situation in the country. So 
far .as Government are aware DO case has occurred in w~ich stoppage of water 
Jupply has been used for the pu~ of perauading labour to return to work. 

TID HONOtTBABLB PANDIT HIRDAY NATH KUNZRU: Is the 
Honourable Memoor aware that the news relating to the strike·at Tat.nag&r 
was publiahed in some newspapers in the oo'!"try' . 
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To HONOURA'8LE MR. H. C. PRIOR: I have not mYllt'llf seetl any 
. mch publication. 

THE HON0ll.l\ABLE PANDIT HIRDAY NATH KUNZRU: Ma.y I inform 
. him that it was pUblished. in the' Madrtu Mail and also in tht\ Trw",., 

THE HONOURABLE MR. P. N. SAPRU: May I infonn him that M a 
,matter of £a.ot telegrams were received by newspapers 80nd that they were 
.subsequently cancelled by the Censor! ' 

TJiE HONOURABLE "1'HE PRESIDENT: That iii 8onother question. 
'CHE HONOURABLE MR. P. N. SAPRU: 'The Honourable Member r6-

fuses to answer this question bec80use it is not in the publio inttlrest td 8"Y 
whether a particular strike took pla.c~ or not. It is Within publi~ knowledge 
that the strike did take place in Tatan8ogar. The question that I have asked 
is whet~er th80t strike was broken by denial of water supply to the workers in 

'T8otanagar. That is the pla.in question that I h&ve asked. 
THE IlllNOUR'ABLE MR. H. C. PRIOR: I have nothing to add to my 

answer. 
PuBLIO SUPPORT' FOR ,GOV.ERNMEN~'8 ACTION AGAINST THE CoNGRESS AND 

POl<ITIOAL SETTLEMENT BY A CoNnBENOE. ' 
34. THE HONOURABLE MR. P. N. SAPRU: Will Government state \he 

names of persons and organizations that have supported them in their polioy 
of taking action a.gainst the Congress, and whether they had made any effort 
through a oonference convened by t.he Government of India. to arrive at a 
settlement of the' political issues fa.cingthe country , 

THE HoNOURABDE 8m MAHOMED USMAN: Tha.t Government had, 
in their action aga.inst Congress, the support not only of those large olaueR 
in t~e country who consider thtl waging of the war to a viotorious conclusion 
to be II)dia's prime objeotive, not only of those many members of the minority 
communities who considered the Congress dt'mand for immE'!diate independence 
to be in reality a. dE'!mand for Congrell8 hegemony, but also of a large majorit.y 
of honest and God:fearing peqple throughout *e country, i8 shown by the 
very large areaR of the country reprel.lenting .,P6r8OUs of all castes 80nd creeda 
who ha.ve reinained virtua.lly or entirely nnaft"eoted by the recent dilturbanoee 
and by the growing revulsion of public opinion against the disturbers of thE'! 
peace in the &ft'ected areas. . 

The second part of thE'! question concerns the Governor General and His 
Majesty's Government r80ther than the Government of India. The polioy 
of His Majesty's Govtmlment was Rtated in the Prime Minillter's speeoh in the 

, House of Commons on the 10th September. 
THB HONOURABLB MH. P. N. SAPRU: Sir, my queetion baa not been 

.. answered. I did not want a. rhE'!torioal &llHwer a.nd a. lecture on the duty or 
Indians. I wanted, Sir, a. plain 80nswer to a plain question. What are the 
orS!"'nizations, if any, which are supporting. Goy'ernment in t~eir preaent 
policy! I wantled the names of those orga.ruzations. III the Hmdu Sabha. 
supporting it! Is tht' Liberal FE'!deration supporting it' I. the Mwtlim 
League lIupporting it r Tha.t w." my question and 8urely (or thi8 a le(ltllr6 

. on what India'" attitude waR not necelllJ&ry by the Leader of thl' HoWIe. 
Tn "HONOUR.ABLJ: SIB MAHOJiED USKAN: The Jlualim LNgue iIt 

'lIUpporting it beca.UIIe Mr. Jinnah hall made a public lltatement aeking the 
Muslims not to tAke part in thf' diMturb&.nce&. 
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TilE HONOU¥BLIl Ma. P. N. SAPBU: Does that amount to support! 
'tHE HONOUBABLE Sm MAHOMED USMAN : Yell. 

PABTIOlJLAB8 OJ' EUBOPEAN EVA.CUEES bOM Col1!fTBllll8 OOOUPIED BY JA.PA:N.~ 
IIJ1PLOYBD BY TJIE CIvIL DBJ'EliOE DBpABTII'.E!f'l'. 

31S. TIm HON01J&ABLII M.a. P. N. SAPRU: Will Government state the 
names a.nd number of European eva.ouee8 from Burma and other oountries· 
occupied by Japan employed by the Civil Defence Department together with 
their qualifications and lay on the table 8. 8tatement showing,the saJa.ries they 
were J:::0usly drawing before evacuation and are now drawing under the 
Gov nt of India. ! ' 

To HONOUBA~ SIR JW ALA PRASAD SRIVASTAVA: A sta.tement 
is l&id on the table of the Ho1.UM". 

8eria1 N&meII. 
:Mo. 

1 111'. J. S. Vorley, 
C.B.E., I.P .S. 

Z .Mr. C. B. Bemaiolt 

I Mr.R.DeGraff 
BUlltel'. 

" IIr. 1;:. O. D. 
Roberteon, I. P. 

Service or indication of pro fees ion 
previous to evacuation. 

Deputy Conaervator of Poreet fNov. 
ember, 1922 to l>-mber, 1Ml)" 
Civil Evacuation Commilleioner and 
Controlof' Labour. In oharge feed-
ing of oivil populatioa of. 
Mandalay. Was in touch with all 
Civil Defence matters whilst in 
Burma. 

Bead of Tuation and Revenue De· 
partment, Corporation, Rangoon. 

'Aoted .. Deputy Com'miaaioner, 
Rangoon. Appointed Civil De-
fence Oftioer in charge Civil 1>e-
fenoe organization. Rangoon. 
Later in charge, Civil Defence 
organization in Maymyo. Experi-
enced over 100 air raide while ill 
Burma. Total service 20 years. 

Bonior Ofticer, Training Branch, Cen-
tral Organisation, London. CoQl· 
piler of' A.'R. P. Training Manuale. 

• In. oharts Civil Defence War 
Room and Controller, Intelligence 
Centre, London. Chief of Staff to 
Inspector General. Civil Defence, 
London. Civil Defence Commia-
IIioner, Burma, for 8 montha with 
practical experience of many raide 
there. 

Aaeiatant Superintendent of Polioe. 
Burma. Rooeivoo training as ins-
tructor in matters of Civil Defence 
ill Bome Oftlce Staff College, Fal·. 
field, Engl&lld. Appointed Deputy 
Director, A. R. P., Raqoon, and. 
Chief' Inetruotor for BUI'III&. Bad 
~racticaI experience of air raida ill 
Hangoon. Mandalay and other 
towns in Burma. 

s.lary drawn 
prior to. 

eVllClQation. 

Be. 
3,000 ",.. O. 
S. P. of 
£13·8-6. 

uoo 

Preeent 
lOaleof 

pay. 

Be. 
1,710 . 

1,7110" 

1,000 pIw S. ---1,7110" 
Allee. BI. 1110. 

950 
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bDIANlUTlOlll' OF Tli:cmo:CAL POSTS Dr THB SVl'J"LY DB1'.Aa'JIIZJlT. 

36. TuB BONOUlWlLB Ma. P.'N. SAPRU: Will Government lay on Ule 
table a statement showing the progreea, if any, made in IDdianizing the saperior 
technical servioes .conhected with the Supply Department' 

'nIB BONOUlWlLB MR. C. M.&.cI. G. OGI,LVIE: I p1aoe on the table .. 
stat.ement givmg the necessary information for the period 1st April, 1141, to 
31st March, 1942. 

8latffIMn' ./lOwing pro".... made in Che IncMa"iMlao~ 0/ 2'eGh"ieoZ PHI.' """,,, ,It. 
"mod I.e .APril, 1'4!, to 11., MoreA, 194 •. 
No. of teoImioal.-ted posta No. of teobDioal paetted p:.. 

on lat April, 19.1. on IlatMaroh, 11M2. 

Ofllce. Ddmioiled DdmioDecl 
Earopelllll EUIOJI8UI8 

1Dcliaaa. and ' Europeana. Indi ..... ud E...,..... 
Aqlo. -

~. Iudiaua. 

2 I , & • 
.A.-DtreoIorale GIIIMt'GI, MunifioN ~ • 

.... 
I.-D. G. M. P. 8 2 82 21 , 98 
!. O. C. P. (II.) 16 2 16 ! 
I. 0rdDaD0e Fac· • 78 7 UI, 

torieB. 
B.-Dtret!Iorote ge_,1I, BlNfI1IIr • 

•• D.G.S. 20 .. 17 70 19' 
6. C. C. P. (8) US 1 ao .. IJ.. 
8. ClothiDg 

tories. 
Fac· la I 1 16-

7. Ordnance Fac· 11 II 1 IT 
torieB, UDdar 
Leather Muu· 
feature Direc· 
torate. 

ToW D. G. M. P. 27 2 142 61 4 III' 
(I-I). 

ToW D. G. 8. ('-7) 16 2 41 107 'I n 
0..1111) TO'1'.lL (1-7) 82 .- • 181 180 7 100 

NUJIJIBB oJ' I.DID WOIIBN TnUTS .urD STBJlOOa.AIB1BS 11I1101U) BY-
- GoVBB1lllBlll'T. • 

37. TBli BOlf017UBLBJb.P.N.SAPRU: WiIlGovermnentatate(G)the 
number of Indian WOlDeD typiata and Btebographen employed by GovOI'IIIDent 
and (6) their ratio to European and Anglo-Indian women typilte and stello-
grapben , 

TJIlI: HOlfOUBULB SIB MAHOMED USMAN': The infonnAtion &liked 
for is not readily ava.i1able and ita co11ootion would involve an amount of time 
and labour that would not be just.ifia.ble in war time. 

TOT.&!. NUJIBBB OJ' Cdu.&!.TDlis C.AU8lI:D BY FIJUlIO l!l DB BZCSJlT DJet'JVB· ."'OKS. 
38. TnBOlf017tiBLBIb.P.N.SAPRU: WiUGovernmenhtate(o)t.he 

total number of pJaoee where firing hu been resorted to in various parts oC' 
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the-country Mince the 9th of Auguat,l942, (b) the reasons for resorting to it in 
·each ca.se, and (e) the total number of killed and wounded as a result orit , 

. THE HONOURABLE Sm MAHOMED USM4N: (a) and (b). 'The infor-
; mation asked for is not available. 

(e) I would refer the Honourable Member to the reply given' to Mr. 
HOIIMin Imam's question No. 10 on the 21st September, 1942. 

PaoPOBTION OF INDUN OJ'J'IOERS TO BRITISH OJ'J'IOERS IN THE LAND FOROES, 
ETC. 

39. THE HONOURABLE MR. P. N. SAPRU: Will Government state the 
,proportion of Indian officers to British officers in the land forces, the naval 
forces, the air forces and the technical forces connected ~ith the War Depart-
'ment' 

GBNBBAL THE HONOURABLE SrR ALAN HARTLEY: I presume the 
Honourable Member is referring to Indian Armed Forces. The proportions 
.are appr<aimately &8 follows :-

Indian Army-l Indian to 4·'75 British. 

Royal Indian Navy, Royal Indian Naval Reserve and Royal Indian 
Naval Volunteer Reserve-

O>mmisaioned Officera-l Indian to 2· 4 Br,itish. 

Warrant Officers-l Indiah to 0·25 British. 

Total-l Indian to }. 8 British. 
Indian Air Force.-There are no British officers in the Indian Air 

Force. 
These proportions include the technical arms of the services. 
THB HONOURABLE' MB. P. N. SAPRU: Are there allY Indians in the 

:Royal Air FOfCe 1 

GBNBR.A.L THE HONOURABLE, SIR ALAN HARTLEY: I should like to 
:have notice of t,hat question. 

THlI: RONOURABLlI: PANDIT HIRDAY' NATH KUNZRU: May I ask 
'Why the Honourab(e Memb~ has counted warrant officers ,along with com. 
missioned officers in the Navy' Warrant officers form ,a olass between the 
non.commissioned officer and the officer. I mean they correspond to the 
Viceroy's commissioned officer. Why should they be counted along with the 
oommi88ioned officers , ' 

GBNBILAL T.RB HONoUJUoBLB SIR ALAN HARTLEY: In the Navy they 
are COWlted as commissioned offioers. 

'l.'Jn HONOURA'BLB PUDIT HIRDAY NATH KUNZRU: Whoee com· 
minim do they receive' 

GBNIIBoAL '1'HlI HOJ(oUJLUILB 8m ALAN HARTLEY : I should like to 
bave notice of that question. 
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FOOD POSITION. 

40. Tu HONOUlLA8LE Ma. P. N. 8llRU: WiD Government make .. 
Itatemel1t &8 regards the efforts made by them to improve the food position 
in India ¥ 

THE HONOCltAJWil 8IBDAR BIB JOGENDRA SINGH: Agriculture jll' 
primarily the concern of the l;lrovinoes. Tbe Government of India, however,. 
caJledaoonferenre in April, 1942, to ensure co.ordinatetfaotion imd to stimulate 
food production. The reoommendations pf the conference were communicated 
to the Provincial Governments and I understand that they are endeavouring 
to the best of their powers to implement them. A Centra.l Food Advisory 
Council has been set up consisting of offioials a.nd non.officials and its ftU)o.· 
tions&re 

(i) to pool. study and disseminate all av~ilable informa.tion regarding 
food and fodder production; 

(ia> to plan on an all·India basiH the food and fodder produotion pro-
gramme for bhe different regions and tender advioe in regard to 
its execution: and 

(iii) to Ml"ise the authorities responsible about. the equitable distri-
bution of the avaiIa.blfi food prQduots. 

The first Dlt'eting of this Council W&8 held on the 24th and the 25th 
August, 1942. A copy of thE- summary of its rccomml'nd~tions is availa.ble 
in the Library of the House. 

2. The Gove1'llDlent of India have conveyed an assurance to thl! oultiva.tor 
through a press note of the 25th ~y. 1942, that in o&se of a slump in the 
prioes of principal foodgraills, they will step in and buy HuffibillJlt quantitieS 
both in the provinoes and in' the Indian States to prevent a serious fall in t,heif 
prices. 

3. From the Cotton Fund cr(l&ted by a lovy of additioJlal duty on raw' 
cotton. the GovernDlent of India have sa.notiOlled grants to some Provincial' 
Govemments and State8 to enablt'l them to give financial help to (lotton growei'll' 
to divert their lands from cotton to food orop8. 411 a. result of thf' va.rious. 
measures taken by the Central, Prov.in(lial aud State Governments. an inerf>&fIe 
of 96 lakh aCrf'8 is expected under food crope. 46 l&.khs released from cotton., 
and 50 lakhs of new land brought, under cultivation. 

'firE HONOllRABLE Mit. HOSSAIN IMAM.: . Half th(' Governmellt con-
sidered taking allY 8tep to bring down food prieCtl wht'T(~ tb(. prioos go uT' too· 
high ol\'ing to scarcity 1 , 

ToRE HOllo'"OmlABLJI: SnlDAR SIR JOGENDRA SINOH: As Membt'r in 
oharge of Food Production I am Jlot interetlted in bringing down food prict'll. 
(Laughter.) 

TOTAL NUJrlBER OF CA8tiALTlBR IN DBLnI CAUSED BY FuuJr(} IN TlfE RBiOEl!fT' 
DISTUBBA.liClllS. 

41: THE HOJrOUBABLI: :MR. P. N. SAPRU: Will Government ';tate .. 
(tI) the number oftimea firing hRd to be I'MOrted to in Delhi from the 7th August 
to 11th September, 1942. and (6) tht'l numbE'rs of wOllndt'ld and kiJIt'ld lUI a reeult 
ofit 1 

TIIB HOJrOUBA.BLB SIB MAHOMED USMAN.: (a) Eitht·r the police dr 
the troops opelled fire 01147 ON:asions. 
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"(r,) Sixteen persollS are known to have been killed and 45 woundea. In' 

COUNCIL OF STATB 

addition, some dead and injured persons were probably removed from the 
.scene of the ooourrenoe. by their friends, and even taking this into aocount; 
it is believed that the total number killed W&8 probably below 30. , 

THE HQNOUBABLB lIB. HOSSAIN IMAM: Can the Honourable the 
.Leu.der of the HOUBe gi'Ve the numbers of Hindus, Muslims and others who 
'were woWlded or killed t 

To HONOURABLE S'lR MAHOMED USMAN: I should like to have 
. notice of that question. 

'DBSIRABILITY OF HOLDING INQUlBIBS INTO OFnCUL EXCESSES IN DEALlliG 
WITH THE BEOENT DISTURBANOES. 

42. TlIE HONOURABLE MR. P. N. SAPRU: Has Government considered 
,the de-iJirabilit;r of holding independent enquiries in cases where there is strong 
lreason to beheve that there have been offioial exoesses in dealing with the 
lreoent disturbances t 

.. '!'HE HONOURABLE Sm MAHOMED USMAN: Tlwre is no strong reaso)l 
to assume that offifJial excesses have been oommitted, but, as the Honourable 
Member is no doabt aware, the whole matter will shortly form the subject 
·of disoussion in another place in the course of whioh the attitude of Govern-
.ment will be explained. . 

THB HONOURABLE MR. P. N. SAPRU: Am I. to understand that even 
:in oases where there is ~ strong prima facie rea.son to believe that official 
.excesses have been' committed, Government ill not prepared to hold iIHIf'pen-
dent enquiries t . 

THE HONOUBABLE SIR MAHOMED USMAN: There is 110 Use' my 
:answering the question as the whole quest~on will shortly be before the Legis-
:lative Assembly. 

'.CBB HoWU&A.BLB MR. P. N. SAPRU: We are not the Legi.sla.tive 
.Aeaembly. We are the Colmoil of State, and I am entitled to ask what the 
.attitude of Government is in this Council. I am not supposed to know what 
.YOU say in the Legislative Assembly. I am only supposed to know what you 
.• y in this House. 

To HONOURABLE THE PRESIDENT: The subject il< going to be 
.disousaed in another place. After the discussion is OVer there, you can put 
.questions if you like. Tha.t is all he says. . 

THB HONOUBABLlIl MB: HOSSAIN IMAM: Will he accept a short. 
notice queation, Sir t 

_ TaB HONOURABLlI SIB MAHOMED USMAN: No, Sir. But I have 
. :already given a. reply saying 'that there is no strong rer.lIOn to &88Ume th&~ 

·o81oial exoeuea have been committed. 

TaB HONotrlLABLB P.uDIT HIRDAY NATH KUNZRU: 18 that a 
!Pi",a/GeM &88umption or are you in touch with the facta ! 
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THE HONOU-&&BLB SIB MAHOMED UBMAN': That is the view of the 
tGovernmeni.The Government have come to the conclusion that there is no 
1Itrong reason to assume that official excesses have been oommitted. 

THE HONO'OllA'BLJ: MB. HOSSAIN lMAM: May i draw his attention 
to a particular incident. Sir • ...,..the shooting of a woman and ohild in New 
· Delhi at night time 1 

.THE HONOURABLE THE PRESIDENT: How can that be a question I 

THE HONOURABLE MR. HOSSAIN IMAM.: The Honourable the Leader 
·o(jf the House said tha.t no official 8XOOSHeF! ha.ve been committed. I cite that 
.as a.n officia.l excess. 

THE HONOURABLE SIR MAHO MED US MAN : The Honourable Member 
· should give notioe of the qUe8tion. -

ExPLoYlOINT l!'AOILlTIES'POB INDIAN Ev.t.OUlIIBs. 

43. To HONOmwIt.B MR. P. N. SAPRU: Will Government 'ata.te 
-<the steps. if any. taken by them to find. suitable employment for refugeee of 
,Indian origin from B~ and other enemy-occupied territories , 

THm HONOUBA;BLE M.a. A. V. PAl: Government had addresaed aU 
.Provincial Governmonts with 80' view to their setting up employment bureau 
or somo Nystem of registration by wbioh evaCllOOS sooking employment 0Im 
-be pllt in tolloh with prospective employers. and slloh organisatiolllJ now exid 
,in all provinoes conoerned. Those po88888ing technical qu.a.li1ications. BUah as 
. doctors. electrioians. carpenters and others belonging to skilled tra.d6ll, for 
whom there is great demand. h&ve been invited to register themselves with 
the National Servioe Labour Tribuna.1s whioh are functioning in all Provinoes • 
. For clerical workers there is great soope for finding employment with the 
Defence Services. For unskilled workers also. ap~rt from relief works insti· 
tuted by certain Provinoial Governments. openings are available in new camp, 
aerodrome and roa.d constructions and building works. One of the main 
functions of Zonal Refugee Officers, who have reoently been appointed, is to 
.assist evlloCuees in obtaining employment. 

It is Government's polioy that while every effort should be made w 
absorb evaouees in useful employment, evaoueeiJ qua evaouees should not be 
· given any preferenoe over other Indian candidates in the matter of Govern-
ment employment. but a communication baa been ~ to all ])epaon-
menta of the Government of India and to Provincial Governments suggeatiqg 
that in the matter of employment of evacuees Indian evaoueea shOUld be 
given preterenoe over other o1a.ssee of evaouees. Government luwe also under 
.oonsideration the question or amending the rules so as to mate evacuees 
eligible for appearing in the examinations and selections oonduoted by the 
.Federal Public Service {)ommissiOD. 

TRm HONOUJUJlLE P.uDIT HIRDAY NA'tH KUNZRU: What are the 
provinoes which h&ve taken steps to register the evaoueea I 

• 

'no: HONOtlBdLE Ma. A. V. PAr: All the Povmcell concerned, prin- .. 
-cipaJIy Madras--

THE HOMOtTUBLE P.u;DIT HIRDAY XATH KUNZRU: Can the 
Hono~ble Member gi,·e m6 any information with regard to the Uni~ 

:Provinoell , 



]00 COUNCIL OF STATE: 

THE HONOURABLE MR: A. V. PAl: . I could not :l8yoffhand. 

'rHE HONOURABLE PANDIT HIRDAY NA'L'H KUNZRU: Tbe-
Honourable Member Slioid that all the provinces were following the system 
laid down. 

THE HONOURABLE MR. A. V. PAl: All the provinces except two or' 
three have set up registration burea.ux. 

RIll'BlIlSBNTATION .FROM THE Nl!lW8PAPER8 CONFEBENCE IN: REGARD TO THlI: 

CENSORSHIP AND CONTROL OF· FACTUAL PA.ESENTATION OF NEWS. 
44. THE HONOURABLE MR. P. N. SAPRU: WiU GeTerJlJDent sta.te-

whether tbl'y have reoeived any representation from the Standing Committee of' 
the Newspapers Conference in regard to the ceDBOl'Ship and control of factual· 
presentation of news and the modifications, if any, they have made in their 
original orders ~ 

THE HONOURABLE Sm MAHOMED UI;MAN: The original orders of·· 
the Government or India Wider Defence Rule 4] (1) (b) rererred to by the 
Honourable Member, which were issued on the 8th AugWlt, 1942, prohibited 
thepublica.tion of news reiliotiag to the CongrcSH movemflnt or to'the measures 
taken by Govflr1l.ment against that movement, unleSH such news WIlo8 derived 
from officillol !\Ources, from certlloin recognized press agencies, or from 110 regular 
correspondent whose name waR registcrfld with the District Magistrate of the 
district in which he worked. The Standing Committee of the All·India News-· 
paper Editors.' ('JOnferencfI, which met.in Delhi on the 24th and 25th August, 
1942, protflsted a.gainst~the nlloture of these restrictions, especiAlly in so far as 
they affected the relations between the editor BoIld his corrcspondents. Gov-
ernment's solf' a.im in imposing the restrictiolll! waR to tlllsure that tho news 
published came from relia.ble sources and that mattflr WIlo8 not published which 
would encourage the movement or be of a!l8istance to the (lficmy. So long as 
tho!l('l basic lIoims were aSHured Government were not particular a.bout the 
methods employed and a ravilled procedure was aocordingly evolved in consul-
tation with members of the All.India. Newspaper Editors' Conference whereby 
aU nCWM rt<llloting to. the movement. should, befQre· publication, be subjected 
to sorutiny daily and be passed or rejected by a selected PreSH Adviser acting 
in oonsultation with an edi~or chosen from a panel of editor8 willing to Berve 
in thifl ca.pacity. In ordflr to provide legal 8&Jlctioll for such an arrllongflment 
it Wall of (Jourse neoe88ary that an order sholtld be passod under Defence 
Rule 41 (a) directi~ that news of the kind referred to should be submitted ror scrutiny before publioation. The Government of Indillo hllove recommended 
the revised procedure to Provincial Governments, to whom it has boon left 
to iuue the nt<Ce~y orders. The new procedure has a.lrea.dy been intro-
duoed in llelhi. ·1 mB.y add thllot the correspondence on the subject. between 
the Home J')ep&rtment BoIld the PrNIidt·nt of th{' AU· India. Newspaper F..ditol'8' 
ConCerenc(' hRo!i been published. 

THB HONOURABLE ·PAKDlT HIRDAY NATH KUNZRU: ArE' Govern--
mOllt aWI~I'l' tllAt tht' IlI'W prooedurl1 has.given riS(l. to serious dissatisfaction, 

. and that llwil1g to tha.t the All~India. New>lpaper EditorR' Conferl'nce is going 
to mtlet "oon in Bombay! 

THE HONOUILlBLE SIB MAHOMED USMAN: Government have no· 
informatioll. 
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THE HO:SOURABLE PANDIT HIRDAY NATH KUNZRU: Doos the' 

Honourable Momber rea.d neWiIp8.perR Of not 1 

May I I\ilk al1cithe~ question, Sil" Will Government ask Provinoial 
Governments to ~y their hands for a whUe, that is, till ,the resolutions p8.88ed 
by th(' AIl-india Newspaper Editors' Conference are kno'\I'D to the Central 
('..o,"('\·omt>nt and they have. hl~d tinu; to consider them 1 

THE HONOURABLE SIR MAHOMED USMAN: .Gove(llment ~o not 
propORt' to take such a.ction. 

SPEECH BY THE HONOURABLE SIR FEROZ KHAN NOON. 

45. Tm; HONOUBABLE MR. P. N. SAPRU: Has the attention of Govern-
ment been drawn to a speech of the Honourable Sir Fil'Olr Khan Noon (a) criti. 
cizing His.MajestY's'Government for sending out Sir St&ft'ord Cripps to this .. 
country &Dft (b) adumbrating a scheme for five dominions with a oentral autho. 
rity with power to secede or rejoin a.t option 1 

THE HO:SOl'RADLE S,Ql MAHOMEI> USMAN: I havt, 8('1'11 PrCf~'" reports 
of tlw sIM,ec,h l't>felTt'd to. 

,INDlvn)UAL EXPRESSION OF OPINION BY MEMBERS OF GoVBJmJlENT. 

46. THE HONOUJU.BLB DrIB. P. N. SAPRU: WiD Government state·· 
whether it is open to a member of the Government of India to criticise Hi, 
Majesty's Government and to advocate solutions of the constitutional problem, 
while retaining his positi9n as a. member of Government' 

THE HO!'O(;RABLE SIB :MAHOMED USMAN: The Honourl~ble member 
is asking for an expression of opinion. i 

THE HQ..'JOl'RA;BLE MR. P. N. 8APRU: Am I to underMt.&nd th80t it is 
opell for m~' Nltt't'med friend, 'the Honotlrable Sir Jwala Prasad 81'ivllostava, 
flo make 110 Itpt'lech criticizing the Cripps' propo8&IR on the ground that they 
attacked the unity of India. and that they would partition this country into 
two or thr('(. Dominions? Hfl was lIM80Ciated with the Hindu Sabh,a and 
I /1(>(' no rt>IIo!101l \\ hy he Khould have changed his opinion after he became a 
Member of tht. Gov(~rnment. Am I to understand that it ~ open to him to 
criticize the polic·y of Hill MajeKty'iI Government r 

. TaB HONOURABLE SIB MAHOMEI> USMAN: The· Honourabl!' Sir 
Feroz Khan Noon WIWI speaking for hintHelf alone a.nd Government are not in 
any way committed to his speech. TheMfl high constitutional matterK lie. 
outside the normal official purview of th(~ Gove1'llment of India and its oor· 
porate responsibility to the Executive Council is not, therefol'f', involved. 
I Ca.JUlot und('rsta.ud the attitude of my Honollrable friend, who I\. few minutes 
ago was asking the Indian Members to discU811 politi('.a.l qU88tioflH and yetlf.«lr. 
day he ~id: "Why W808 the lIugg(!lItioll that Mr. Amery shouldoncourl\.g8 
tht> idea of 110 round table conference, why waK the lIuggMfiion that the Vioeroy • 
should oonVffl\e a round table oonferen('fI, why wu thtl suggestion that the 
IDdiau Members, railing the Viceroy, should OOJlvene a round. tabhl coaf'erenccl, 
ignored by this wonderful Government'" Accordiug to the HonolU'ablo 
'Member, thtl Indian Members can ignore the Viooroy and diaouM political: 
questions. I do not know how my Honourable friend can find fault with. Sir . 
FCl'OII Khan Noon for expreRBing hill opinion. 



'102 COUNCIL OF STATE 
• • • 

THE HONOURABLE MR. P. N. SAPRU: Am I to understand that it is . 
.. open to Indian Members of the Executive Council, who ha.ve under the Statute 
no responsibility for the eX(lcution or the policy or rt'prt'~sion by the Provin-

. .cial Governments, to criticize in open the policy of repression 1 Because. 
jf you admit a departure from the principle of collective responsibility in one 
·sphere logically you cannot refuse it in ~nother. 

I 

THE HONOURABLE THE PRESIDENT: That is an argument. 

To HONOUlU.B,LB ·HB. HOSSAIN IMAM: . Was the telegram sent by 
14r. Aney to the President of the Congres.'4 at the time of the Bombay meeting 
.ofthe .All-India Congress Committee sent with the conourrence of the Vioeroy's 
Executive Counoil or was it in his individual ca~oity , 

THE HONOURABLE Tim PRESIDENT: That question does not arise. 
THB HONOURABLE SIR MAHOMED USMAN: I m1;lst ask for Ilotice. 

THE HONOURABLB THE PRESIDENT: Tha.t question noed 110t be 
. answered. It dOM not arise out of this qUllstion. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: }lay I know 
· as a question or faot whether it is the policy of the Government of India to 
allow all the Members of th" Viceroy's Executive Council to t'X'prell."I a.ny 

"opinions they like OIl constitutional questions ~ 

THE HONOURABLE SIa MAHOMED USMAN: I have already a.nswered 
· the question lJ&ying that Sir Feroz Khan NOOll was speaking for himself alone 
· and the Government are llot in any way committed te his &peeoh and I rurther 
said th&t these, high constitution&! matters are outside the normal purview 

· of the Government of India. and th&t its corporate responsibility to the Exe-
· cutive Counoil is not, therefore, lnvolved. I havtl nothing further to add. 

'l'.BE HONOURA.,BLE PANDIT HIRDAY NATH KUNZRU: May I take it 
· that any Member of the Viceroy's Exeoutive Counoil, in his individual capacity, 
• ca.n express any opinion he likes on high oonstitutional questions 1 

THE HONOUR,ABLE SIB MAHOMED USMAN: That i~ asking for my 
· opinion, Sir. 

l'11E H9NOUBABLE PANDIT HIRDAY NATH KUNZRU: I am not 
.asking for your opinion. I want to know whether it is the policy of Govern-
· ment that any Member of the Viceroy's Executive Council oan expres.'4 hi" 
· own individual view on high oonstitutional questions' 

TH:m HONOURABLE SIB MOHAMF..D USMAN: I havt' nothing to add to 
what I have already Maid. 

:.8ALARIES AND AU..oWANaB8 OF BRITISH OFFICERS AND INDU.:S OFFICERIi J'!( 

THB INDIAN Allltty. 

'7. TmD HONOUlWlLE R4I BA.JIADUB LALA RAM SARAN DAB : (ca) WiD 
·Government lay on the table of this HODee a oomparative $tement show-
I iog the salaries and allowances paYable to British oommisaioned oftioen 
,and other perBOnnel of various defence units and thoee payable to Indian com-
> miasioned officers and other personnel , 
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(6) Has the attention of the Government of India been drawn to the date. 

· meot of the Right Hondurable Mr. CbUl'()hiU regarding the iDOl'MIe of salariea 
• and allowances of British oommissioned oftloera and pel'8Oune1 eerving in the 
· defence units I Do these iDorea.see apply to the Indi&n oommisaioued o&loera 
· and personnel or not' H Ilot. why not' 

GBNBRAL THB HoNOURABLE SIR ALAN HARTLEY: (a) I have not the 
slightest desire to withhold tliis information from the Honourable Member. 
but its compilation, covering as it does the pay and allowances of the entire 
Defence Services, would involve an amonnt of time and labour inoommen-
surate with the result. I regret. therefore. that I am unable to lay a statement 
on t.he table. The information is contained in the Pay and Allowance regula-
tions of the three Serviees, and steps are being taken to plaoe copies of those 
regulations in the Library of the House 808 early &8 posaible. In addition. 
if the Honourable Member wishes to have information regarding pay and 

· allowancell in u. speeific case, I shall be "ery glad to make it available to him. 
(b) The a.nswer to the first. part ill in the aftiirmative. As regards t·he 

· l'eIJl.&ining parts. t.he quest.ion of giving 1\ l4imila,' increase ill under considera-
tion. 

~UMBBR OF SQUADRONS IN THE J.NDlAN AIR FORCE. 
48. THE HONOURA.BLE RA.I BAHADUR LALA RAM SARAN DAB: 

.' (a) How many In~an Air ForQ8 Squadrons are in India' 
(b) How many ot theae squadrons have King's Indian oommisaioned 

.. officers &8 commanding officers and adjutants t 
(c) How many King's Indian oommisaioned offioers have been appointed 

" as wing commanders 1 If not, why not 1 

GENERAL THE HONOURABLE SIR ALAN HARTLEY: (a) At prC8eJlt 
\ there are four Indian Squadrons, 1 Squadron which is half Indian and half 

British a.nd five Coast Defence Flights of the Indian Air Force. 
(b) There are no King's Indian ('ommiIlHioned officers in t.he Indian Air 

Force. All regula.r and emergency ('ommissioned officers of the Indian Air 
- F:orce are termed lndian ('ommillsioned officer ... 

There are four Indian (:ommissioned officers comma.nding Indian Air 
Force squadrons and four squadron adjutant... Beside8 this, there are four 
8djut /!ont8 of the CO&lIt Defence Fliihts. 

(c) One Indian eommiH .. ioned OffiC'CT haH been promoted Acting Wing 
'··Commander. 

THe HONOURABLE R..u BAHADUR LALA RAM SARAN DAR: DoeK t.hat 
. <officer hold the rank of Wing Commander now l 

GUEa&!. THB HONOURABLJiI HlR ALAN HARTLEY: Y •. 

INFORIIATION PROMISlm IN REPLY TO QUESTIONS LAID ON .-
THE TABLE. 

Tu HONOtJ)UBLE MR. A. V. PAl : Sir. I lay on t.he table the information 
promised in reply to (1) parts (d) and (4!) of question No. 75 ... ked by the 

: HODourable IIr. G. S: Kotila) on the 26th February, 1942, and 
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(2) question No. 114 asked by the Honoura.ble Pandit Hirday Nath, 
Kp.nzru on "the 6th March, 1942. 

(1) Burma • 

(2) Malaya 

hrDIANS IN BU~J(A, M.u.Ay ...... ND T'HB FAll E .... T. 

• Bet.ween 71i,000 and 80,000 Indians were evaouated to India by 
l18a, and abbut. .,000 by air.. About four lakba of IndianS Iq'8 -
believed to have cdme to India by the land routes. . 

The number of Indians evacuated to India is ~DJ&ted at ',1500. 

EVACUATION OF INDIA,NS Jl'BOJ( M ... LAY .... 

The n~,mber of lndi&rul tlvacuated to India from Malaya ill estimated at ',500. 

BILL PASSED BY TlHE LEGISLATIV~~ ASSEMBLY LAID ON THE~ 
TABLE. 

~ECRETARY OF THE COUNCIL: Sir, in pnrsuance of rule 25 of the· 
Indian Legislative Rules, I lay on the table copies of the Bill temporarily 
to a.lMnd the .Indian Rubber Control Act, 1934, which wa.s passed. by the· 
Legislative AIIHt'mbl~' at itf; meeting held on the 22nd StJptember 1942 . 

. ADVISORY COMMITTEE FOR THEULILIZATION BRANCH OFTHE~ 
GEOLOGICAL SURVEY OF INDIA. 

THE HONOURABLE MR. H. C. PRIQR (Laboul' Seel'etary) : Sir, I b~ 
to move : • 

" Th~t thiR Coun(lil do proceed to (liect, in such manner as the Honourable tho Prest- . 
dent ma), direct, two representatives of the CouIlcil to IIt"rve on the Advisory Committee 
oOI1lltituted by the Gov&nment of India to advise 011 JlJ'OblflDlll COmlP(,ted with the work of 
the Utilization Branch of tho Geological Survey of India." . 

Sir. as this ill the first time on which thitl . Houw hll~ been asked t~ elect 
member!! for this Committee 1 may jUllt briefly explain the functions of the 
Committee. The Geological~\Jrvey hall for many years been engaged on 
relle&rch in Indio. for "arious t·ypes of millerahl.Fl'Olll 1~4(\ when it first 
camcinto ('xistem'e, and when it W8.K largel)' rcspomlible for t.he development 
of t.he coal industry in Bihar and Bengal. it hit!! been liu.r,·eying India, pre-
pal"ing geolo~i(,A,1 mapR ",howing whertl mineralR Ilre t:O be found. The ill-
formation it. hUIi given has in many Cft,Rl'S bel'n !lnfficient to enable conunerci&l' 
}jodiell to go in and d(welop thollt' minerltlM. In ot.her C"atre!l, however. the 
informlttion ill not l'I1Iffi('ient for their pnrpOlle. Thill is particulltrly the case 
in t.he CIlIl!c' of b/l.I:\f' minerltltl where ('onsiderable capital is ncccsl!ary in order 
to develop. In t·hostH.'&fIe8 it il! necestlary for tIOmebod..'V tp go tlomewhat. further 
than the Geological Survey has gone in thl' past and t·o prove t.he existence of . 
the ore and to PI'OV{' t.he II.IIti8.yability and plI.~·ability of that on'. It iR for that 
purpose that. thi .. Vtili7.l~tion Bran(lh ha.1I been formed Rnd it it! to al!lIist in the 
working of thl\t. Brandl that w(\ are> formin~ the Adyil.'lor:v Committee. The 
duties of the Utilization Branch expreHsed in t.he nesolutioJ~ are to (laJ'Q' out 
the nC<lCIIMII.ry fit'ld work for proving mineral depOtlit!4, to iuitiatt' where ncces-
llary preliminary mining operations and to condul't l.m(~h eXl'crimenta;l work 
&.rImay ht' ne('esllal'~' t.o Holv(> prohlem!! in orpdrellsinfo( and IImelting and other 
ptobleJIUI of l)rodul~tioll. In t.hat work we need expel·t.1I and We are getting 
expert.lI: but we nood also tht" 8I11lillt.an('c anti tht' advir(' of (>xpertll in the 
l'Ountry ,,:ho bl\ve not. full tim!' to dt'vot.(' to thi8 mat.t.er and for that re&8On 
we are 'appointinJt thill Ad\"illory Committee. Thill conl!itrtalargely of experts, 
representatives of Jnining &8!IOCiatiolls, repretlentativetl of metallurgiCal insti-
tutes. repre.-elltativti8 of the steel industry, and representative.'1 to beaelected • 
by the l.abour Member. Bllt in addition to that l\"'E" want repreRentatives of' 



• . , 
l'OLlTIOAL SITUATION IN INDU 105 

e. 
[Mr. H. C. Prior.] 

·the public who may watchwha.t we are doing, and may give U8 their advice. 
It is for that reason that we are wing t,his House to elect members to serve 
-on this Committee. . 

THE HONOURABLE MR. HOSSAIN UIoAM: (Bihar and Orissa: M ... ham· 
madan) : Ma.y I ask a question, Sir 1 Will the Utilization Branch have any 
control on the future development of our geologi~ survey! Are these' things 
to be nationalized or are' settlements with the people to be under. certain. 
regulations or is it going to be left open for anybody who cames in, I should 
like the Honourable Member to enlighten us on that issue. . 

To HONOURABILE MR. H.. C. PR~OR : On that point, the 
· Utilization Branch itself is to prepare the information. It will 
go into the matter and search for information. At that IItage when the in· 
formation is fully developed, a decision wiD have to be taken whether we 

· shaJl ask for the assistance of commerciaJ bodies or wh~ther we shall carry 
on under Government control. Our present intention is that we do·not want 
·to run it under Government control. We 8hall give the fllllest information 
and we shall invite commercial bodies to take a. lease frolD UB of anything 
that we ca.n give them, 

'The ltJotion was adopted, 

THE HONOURABLE THE PRESIDENT: With reference to the Motion 
whioh has just been adopted by the Council, I have to announce that nomina· 
tions to the Committee will be received by the Secretary up to 11 A..M. on 
Friday, the 25th September, 1942,and the date of election, if nece88&ry, will 
be announced later. 

llOTION BE PRESENT POLITICAL SITUATION IN INDIA--contd. 

THE HONOURABLE THE PRESIDENT: Discussion on the Motion of the 
Honourable Sir Mahomed Usman will now proceed. I would only request 
Honourable Members to reme'mber that there are a number of Honourable 

· lIfembers who wish to speak on the subject and therefore J would uk them 
to be lUI brief &8 possible. I my~lf do not want to enforce a time· limit , bdt 
I leave it to their good sense not'to repeat themaelvel but to ..... e lUI much 

· time &8 poaeible, so that everybody who wishes to speak may have a chance. 

To HONOU~LB RAI BAlrA-DUB SRI NARAIN HARTHA (Bibar : 
Non.Muhammadan): Sir, in the world of human affairs, aM in the ph,.,aoal 
world, the laws'of cause and effect work, and in order to be able to understand 
the present situation in India we have also to understand the background against 

· whioh the situation is manifesting itself. the i88uea of the currellt world war and 
t.heir bearing on India. The origin8 of the present wa.r lie in the frustration .. 

· of the ideals for the defence of which the war of 1914.18 had been fOllght.. 
n was then prof8llled that the world was being made safe for democracy I 
but all that BriWli and France did after Venailles only made Hitler ))OIIIible. 

· The present war w .. inevitable in Europe, becauae even there Britain and FrIlrllCe 
had gambled away Abyaainia and Spain, Czecho-Slovakia a~ Poland. The 
tragic fall of France, however, mook England out of her insular arl'Olan08 and 

· _pitaliltic prejudice iDto an alliance with the hitherto hated ~hevik and, 
• 
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when Engla.nd realized that Japan had her eyes on ber eastern possessions, she . 
entered into an alliance with th08e whom she had spllrned as the contemptible . 
heathen Chineee. . 

The situation in India is the natural result of Britain's attempt to arrest 
the progress of those forces which have been at work, slowly it may have been, 
but none the less steadily since the last war. India. fought in 1914-18 uncon •. 
8cious1y as it were, almost in a fit of abllence of mind, without any definite 
reali~ation of what she was fighting for. There might have been, in the minds 
of a politicaJly-minded minority perhaps, a dim hope that in the newer world 
India may have the blessings of a democratic and popular government, free 
from control by an unsympathetic India Office, and freer still from the . 
inftuence of a bureaucracy serving in the interests of alien capita.Jism, ':rile . 
Aot of 1935 satisfied none, for it ingeniously multiplied every protective device 
discoverable of reaotion, and British politicians, who love self-deception, 
a.oclaimed it as a real measure of freedcm. Even then in the Provinces the Con~ 
gresa agreed to work the Act of 1935 and to press for advancement, pointing 
out their needs as the needs arose. When the storm that had long been brew- . 
ing in Europe fin8.l1y burst in 1939, India would have still been satisfied with 
nothing more than a categorical declaration about her own independence. 
When that was not fort,hcoming, in seven of the Provinces of India Congress 
Ministries went out of office, and the Government merrily reverted to the auto-· 
oratic rule of fifty ~·ei.rs ago .. You cannot profess to fight for democracy when 
your own system of government in India is a negation of it. Thus a situation 
quite w.turaJly arose which exposed thoroughly the nature of British rule in 
India. The country insistently called on Britain to act up to her professioJl8 . 
80 freely made, but all that Britain did was to play oft' one party against another·· 
and to repreeent to the world that self-rule was impossible in India. Even 
thoso who had for years clung to a pathetic faith in the professioliS of British 
politicians were crudely disappointed, and a sense of despair intensified the 
88DIIe of frustration. Out of this has arisen the situation that faces us today. 

For what after aJI is the real inwardness of the situation' Disrespect for 
Jaw and order, disJ:egard of authority, and the attempt to show that disres-
pect and disregard by acta of violence directed primarily against the symbols 
of British a.uthority in India. It has, in some form or other, manifested itself .. 
throughout India; somewhere more and somewhere less, but manifest every-
where. One might well ask. why should it have been 80' Why should it 80 
happen in India where, the world has so often been told, the :British 
have governed 80 wisely and 110 well; why should the people 
have arisen a.lmOilt in revolt against a. rule that pr:of88lles to do them 
untold good , If at all it has been the work of " pestilential agitators u, why 
&bould people have been led away 80 easily from the most perfect of all govern-

... menta, from the paternal guidance of a government that parades its 0"," bene-
volence, and from the control of an Executive tha.t boasts of its super-efficiency ~ .. 
On their own &bowing the Government stands self-condemned, they ha.ve been 
able neitllor to carry the people with them, 1I0r to hold them against those 
who are alleged to have misled them. 

And why' Simply because the Government has not mOTed ,.ith the times •. 
hal not progr8118ed to meet the growing aspiration of the people, haa failed to 
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u.tisfy their elementary demands for re~nition of human democratio rights. 
It had not had the sense to realize that the ID&8888 were getting tired and weary 
of the inefficiency and arrogance of the bureaucracy ; that the ola88e8 were . 
getting -weary of petitions. and prayers, and the t.ime was, therefore, ripening 
for some eort of direct action that would, strike at its very foundation. The' 
Government would not listen to reason, it would not pay any heed to the voice. 
of ita best friends: it would learn nothing and forget nothing. It would cling 
to its delusions a8 if they were the only realities. Thus only can the AuguBt 
offer be explained; thus only could the Cripps propoaals have been tbought of .. 
Forafterall-what did these amount to 1 Nothing more than a larger aMooia·· 
tion of Indians in the aotual work of administration, retaining effective control I 
&ll the while in British hands. My friend the Honourable Mr. Sapru in hiB', 
eloquent speech yesterday exposed the nature of the August offer and th6l" 
Cripps proposals and it would be 8UperftUOUB to add to his luoid analysis. I 
shan coutent myself wit.h Sir Stafford's own words. He said in the.' 
House of Commons: 

.. I bad from the outset made it olear to all thOlle whom I MW that it was DOt pcMIible·· 
to make any OODIItitutiODal ohaDgee except of the moet inrigMjIcIImIldnd prior to the new-
COII8titution which would oome into operation .. a reeult of the Jaboan of the coutitution •. 
making _mbly." 

Naturally, therefore. 80M he wanh.'Ci t.o part with nothing immediately,. 
hiM proposals met the fate they deserved. 

I am not one of those, Sir, wlto hold an individual or an organization res-
ponsiblt'l for the present situation. To my mind, forces tbere are that work in 
human affairs, in.fluencing men's actions, individual and collective. And the' 
statesman is he who reads correctly the direction and objective of those forces 
and canalises them along safe and fruitful channe1s, using the energy for creative' 
purposes. The mere politician, cursed with the ignorance that myopia breeda 
and obstinacy aggravates, merely seeks expedients to neutralise th08e forces, 
and in practice does actually seem to suoceed until the inevitable crash com •. 
The present situation is an illustration in point. It is futile to I188k to hold 
Ha1ia.tma. Gandhi or the Congress entirely responsible for the present disturb· 
anoes. These are to a very large extent the necessary results of the foroes that 
you have driven underground aD these long years. And what is wone, your 
methods of dealing with the present.situation are as antiquated"'nd will in theJr 
ultimate effect be as futile as Britain's attempt to coerce America in the' 
eighteenth century. Against America, bone of your bone and flesh of your 
Jlesh, you employed the Red InWan savage with his scalping knife. Againat 
the Indian mob you now boast of your collection of white forces, largest in India 
at ~resent than at any time of its history. Have. you collected them in India 
to ligh' Japanese aggression or to aBBert your strength aga.inat the millions that 
do not get a squa.re meal from year's end to year's end, and to cow down 
those that merely ask you to act up to your 0WJl vaWlted profClllioll8 , 

Speaking of the methodM of putting down disturbances brings me to 
the tragic events in my own province of Bihar. Up to the evening of the 
11th August nothing at all serious had happened anywhere in the Province. 
But on that fateful afternoon, in front of the Secretariat at Patna a mob that 
had begun to disperse was fired upon. As if this was just the spark nec_ry 
for the movement to blaze out, events moved with incredible speed ; act. of 
_botage and violencel'ulminated in the I'OIWJtinI alive of some polloemen 

",. 
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~ and the tragic murder of a sub-divisional magistl·a.te. It appeared as if anarchy 

born of mob violenoe would stalk supreme. I well realize that no Government, 
could for a moment tolerate (mch lawlessness; but the measures taken have 

. been such that the average citizen found himself placed in the most perilous 
situat.ion, midway between the violence of the mob and the iIlfh~it.ely better 
.organized violence of those who seek to assert; the majesty of law. Troops 

.. a.nd police were let loose on the countryside, and in the court;e of my tourll in 
the villages as a leader of the National War Front for my native district, I had 
reports made to me of the oppressiollof the police and of the troops, of yanda.-
lism, of wanton -destruction and loot of private property, of whole villag6l! 
burnt, of extortion of money on threat of arrest, and in some llases of act,uai 
physical torture. I have placed in the hands of my District Magistrate and of 
the Chief 8ecretary of my Province a statement of instances of such bl"lltal 
oppression. This statement has been signed by me and by t)le Sel'reta.ry of the 
District War Committee and Chairman of the District Board, perhltps the only 
one in India whose employees have bought. war bonds of the value of nearly 
four lakhs. I have also related to the Chief Secretary and to the Adviser to 

· His Exoellency the Governor of Bihar what these eyes of mine ha ve seen in the 
villages: all wealthy shops in the bazaar looted; entire villages burnt, not by 

· the mob but by the soldiers and by the police: and I must l'Onfe.i8 that t.hese 
sighttl would haunt me to my dying day. Indians in Bihar have by no,\" been 
taught that there is very little difference between shooting down a pariah dog 
and a. pariah nigger. As the train I wall .travelling by to attend this Hession 
was passing Bamrauli aerodrome, I ,notioed a European in military uniform 
aiming a rille at a. pie dog about a hundred yards awa.y : he fired but missed : 
bu~ those who wear the King's uniform in my part of the country are better 
marksmen, and they find their t.ilofgetll mU(lh oloser. 

Were I to narra.te oJl that my hapless province hall been pal!sing througl). 
· I would take up muoh more time than haR been allowed to me. I shall, t.here-

fore, oontent myself with a few general observations about. the nature of the 
movement, a.nd the measures t.hat should now be adopted to restore publiu 
oonfidence. The extent, depth lionel import of this movement hall not bet'.n 
properly understood or realised. It is neither a students' lllovement nOl' II. 

I Congress movement, nor even a Fifth Column a.ttempt to sabotage India'lI 
wa.r effort.. It is the desperate gesture of a nation before whom you lUI.ve 
dangled the offer of political freedom, a nation exasperated beyond the limits 
of human paotienoe, a nation tha.t has seen the anomaly of hll ,-jug to protce,t a. 
freedom that it does not enjoy. 

It is not my purpose to extenuate the excesses of the mob nor to exagge-
ra.te the repressive mea.aures of'the Government, but J must Ray that while 
mob violenoe had a olear line of action, Government measul'@'S seem to have 
proceeded on no plan or method, except that of striking terror throughout the 
entire countryside. The net result of this haa been an impression that the 
Government haa become panic-stricken and hlloll oonsequently aroused in the 
minds of the people a feeling that if this is to be the Indians' lot under Britillh 
rule. to be abot on sU8picion, to be hanged on evidence inadequate- in IIL"-, to be 

;. arrested on the whim of a policeman, the average Indian may WEIll be pardon-
· ed if he thinks of the' Axis oocupation of the conquered countr~' 80S different 
· only in degree. The war in India may, therefore, be said to have already 

begun on the moral plane, and even the simple-minded villager haa begun to 
• compare Britiah methods of maintaining law and order with what he has been 
· old about Axis methods in occupied countries. and to him the compariaon may 
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appear to be flattering. What is then the remedy! Statesmanship demands that 
the root causes be eliminated, and the people conciliated, so that India takes 
her rightful place &B a free and equal partner in the comity of the United 
Nations. You can repress, with the power that you now have, any popular 
movement, but you will merely drive it underground, where it will wait its 
time"and bW'st forth at a more perilous hour. Conciliation should be the motto, 
and you can very eaaily conciliate Indians if you only consent to part with 
power. Free your mind from the 8uspicion that India will not stand by you 
once she is independent. It is common wisdom that a good friend is a better 
ally than a disgruntled slave. The events of the last few years should have 
taught you the lesson that imperiaJistic domination cannot last. Only in March, 
1931 Mr. Churchill in a Liverpool bye-election speech asked, " Is there any 
other country in the world which would tamely submit to be pushed out of ita 
rights and duties in the East' Would France be chattered out of Indo-China' 
Would the Dutch give up Java to please the Javanese' Would the United 
States be hustled. out of the Philippines' " Since these would not, Mr. Churchill 
went further to say, " we alone seem afraid of our own shadow". That was 
Mr. Churnhill eleven years ago. He does not seem to have changed much, 
but whither have gone the Eastern possessions of France and of Holland' 

In times like these it is the eaaence of strategy to keep up the morale of the 
people. The National War Front, conceived in this spirit, seemed in my 
Province to be capable of infinite good. If you pardon a reference to what may 
be considered a personal achievement, I would like to tell you that in my 
District of Muzaffarpur, the Congress, the Hindu Mahasabha and the Muslim 
Lea.gue agreed to work with the National Wjl-r Front in order to maintain inter-
nal security and internal self-sufficiency." Dr. Rajendra Prasad who held the 
meeting at my house was a party to the agreement. I was chosen as the Exe-
cutive Officer of this Co-ordination Board, and it seemed to promise well for 
the good of the country. Only one week before the disturb~ces began, Muz-
aft'arpur was chosen as the venue, and my house as the place, of a conf6l'enC8 
of all.the leaders of the National War Front f.or the Province of Bihar, and Hia 
Excellency the Govemor of Bihar did us the honour to inaugurate the con-
ference. Nothing could have been more auspicious for a movement designed. 
to maintain the morale of the people, and we all had high hopes that whatever 
comes we shall be able to hold our own. Unfortunately the indiscriminate 
repressive measures of Government have created an atmosphere in which 
our ideals cannot be adequately realized, for as I have already said the war on 
the moral plane seems to have be,gun in India, and our difficultiea are oor-
reapondingly greater. • 

It is, however, not yet too late. If only statesmanship would look a little 
beyond the immediate, if real power is tranaferred to the people. all will yet be 
well. The tlnest anti-Nazi material is to be found" in India and it will be a 
tragedy if India remains unreoonoiled. I realise that there are difficulties, but 
these have to be overcome. I shall close with a quotation from Professor Harold 
Laski's book published only in 1940. Speaking of the situation in India. 
Professor Laski says: 

.. The point. I am making i8 the aimple ODe that aD Emp,iN i8 a handicap to f'reedom 
wheaever it. IUbjeote deny the validity or it. maintea&noe. At that .ta@e It mUllt .itta.r 
beoome a partDenbip or ciepDerate into • tyranny. And it i8 partioularly darIgeroua to 
permit that degeaeration irit o&ra to our __ aD opportuaity of reproach to which ". 
have DO adequate ftIIIPO-. The plea IIIIIde by our _m_ thM the real oM\II'e of 
our dominion fa IhowD by tile way in wbioh... mamt.&in our rule m 1Ddi&". 0&DD0t 
__ by refeIteaoe to a .... lDclian ~e able hely to __ tile r.u 
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.upport or hie own people. We can anawer that plea only by .ying that we are .t •• 
fled with our achievement there. But we have, in truth, no more right to oolWti· 
tute ounelv. judge. in or own cause than the Faacist Ieadara po_ ; leA even, IIiDce 
we deny them that right eo BOOn .. its attempted application touches ourselves. A nation 
can Justly ataDd .. trustee of another people when it can be 'mown that no vested 
interest of ita own ie .feguarded by that tru.steemip, and when a detached observer 
would admit firat, that the people BO ruled do not claim freedom from trusteeBhip and, 
ROOM, when the objective reeulte of its exeroiee are clearly and mainly for the benefit or 
that people. Judged by theBe Btandarde, it is clear, I think," (continues ProfellllOJ' 
Harold Laaki) .. that the sooner we end our paramountcy over India the better for 
Indiana and for ourselveB. And there • no moment more fitting to end it than in a war 
where we declare ounelvee to be the world defender. or democracy and freedom ". 

(Applause). 
TB:EHoNouRABLE 8m RAMUNNI MENON (Nominated Non.Official): 

Sir, no person who reflects on the. happenings in this country during the past 
six or Beven weeks, and particularly in the light of the infol'Dl.ation which the 
Honourable the Leader's impre88ive statement now makes available to the 
public, can help feeling a 'sense of relief that this country has successfully 
emerged from a grave crisis .. But for the swift, courageous and firm action 
of the Government ofIndia., that orisis migbt very ElIlosily have developed into 
a disaster of great magnitude. I· think the Government of India. by their 
action have earned our gratitude, and their policy and action deserve the 
support of a.ll law.abiding and peace.loving seotions of the peoplc of this 
oountry. No thinking person can evinoe anything but utter abhorrence 
for and the strongest disapproval of the civil disobedienoe movement which 
has been the cause of the recent disturbances. One could wish that more 
frequent public exprossions of condemnation were in evidenoe than unfortn. 
nately seem to h!love eeen the oase so far, because it is only in BODle suoh way 
that we can build up a healthy publio opinion whioh will discourage 
subversive move1b.ents of the kind whioh we have been witnessing. There is 
one feature of these disturbanoes, and I think it if! a very deplora.ble feature as 
all sensible people will a.gree, to whioh I would like to refer. The point that 
I have in mind is the fact that sohool bOYf! and oollego students of both sexes 
have been, it is very sad to observo, unscrupulo\lflly exploitcd by thfl organizers 
of disorder. I quite admit that the trouble whioh preva.ils among the students 
is one which should be dealt with primarily by their parents a.nd teachers. 
But, unfortunately, in the existing disturbed state of the politioa.1 atmospher~ 
in tlu.s country, they are practically powerl088 to oontrol the evil; IIond I would 
venture to suggest that all publio men, and; in partioular, pOlitical loaders, 
Ihould by BOmo conventioIl create a volum ... of public opinion which would be 
luffioient to eradicate it. I am glad to admit tha.t in the last few weeks 
politioalleaders and other public men,' not excluding leaders whOllfl sympathies 
are known to be with the Congress, have a.dvised the students not to take part 
in strikes and piokoting, but to no purpose. The mala.dy which aftlicts the 
student. .. is a legaoy from the long past, when the Congreas openly exhorted them 
to leave their colleges and to boycott all educational institutions. It is 
pert'ectly true that a later generation of Congre88 leaders gave very sound 
advice-the opposite advice-that student!! lIhould not take part in a.ctive, 
oontroversial politiclI. But, as RO often haPp6ll8 in life, the bad adviee is 
remembered and followtfd, the good one has been buried and forgotten. 

The evil that men do live. aRer theni I 
The good ia oft interred with their booel. 

In oonneotion with this upent of the discussion on the politioal situation • 
• r.moly, the measures taken ~y the Government to control the situation, I 
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cannot help m.&king a passing relerance to the part whioh the Indian Members 
or thE'! Executive Council have played in the recent crisis. I realize throt 
I am treading on extremely conttoverf!ia.l ground, a olear indication or which 
was given this morning by the aligl}t breeze which was provoked at question 
time. The attitude ol the Indian Members-the Governor General's Indian 
Eleven-has been severely oriticized in certain quarters, and in this Council it has 
been subjected to very Atrong criticism by my Honourable friend, Mr. Sapru. 
It is no ooncern of mine to defend the Indian Members or the Exeoutive 
Counoil. Evt'ry one. of them is able t'l look after himself'. But I am concerned, 
as an impartiIW student and observer, in giving expression to my appreciation 
of the part which they have played in oonnootion with the reC-3nt eventa. With 
the lull knowledge that they will incur extreme Wlpopularity among oertain 
sections or the public and that thry will be exposed to the most hostilo criti-
cism, they nevor for one moment allowed their oourage and sense of duty to 
falter and gave their unstinted support to the policy and action of the Govern,. 
ment of India. I consider that no impartial critic oan withhold from anyone 
of them his due share of a.ppreoiation and pra.iso. Furth()J", I think, 
by their couduct, they have fully justified the recent process of Indianiaation 
of the Executive Council. • 

Discussion of the present political situation generally awumes a two-
fold aspect, one a'tpeot dl".a.ling with the measures taken to suppre88 the sub-
versive mOVElments and the other offering or purporting to offer construotive 
suggestions for improving the present situation. I conftl88 that, in approach-
ing any a'tpoot of tho discussion and' more particula.rly thEl constitutional or 
construotive aspect of it, I fCElI I am approaching lit region where tho prevailing 
atmosphere is surcharged with mutual disttuRt a.nd suspicion, bittern088 and 
communal tension. This may be a very unpalatable observation, but I do not 
tbivk its truth will be seriously disputed. Unfortunately, the statements 
i88ued by political parties, thEl utterances of political leaders and other 
public men, and the comments in the political press have dono nothing to 
improve matters; on the Icontrary, they ha.ve genElra.lly served to int~ 
these quaJities. I fear the solution or a. question, difficult and complioattXi as 
it is intrinsically, is not rendered any the ea.oUer. by the prevailing a.tmosphere. 
The ma.jor politica.l parties haVEl mado their own pronounoementB on the 
situation. There seems to be a oertain set fa<Jhion in the pronouncements of 
these parties. Eaoh p&rty expreBStls its anxiety to take p&rt in tbe defence 
of the country, throws the blame for the existing state of affairs 011' tho other 
parties, puts forward its own minimum demands the IlolJooptanee of which i" 
a. condition precedent to its (',o-opera.tion, and winds up with a denunciation of 
the British Government: ThOBEl who ha.ve bestowed any thOught on recent 
political dovelopmentB will think it somewhat unfair tMt tho blame for the 
present impaMe should be ma.d'3 to rest on the British Govnrnment. Whatever 
sins of omission a.nd oommillSion may be a.ttributed lflgitimately to the British 
Government, one thing is quite clear. During the laOJt four or five months 
that Government did present a. very fair-I should My a liboral and compre-
hensive-scheme of political advance, the echemc embodied in the CriPJll 
proposals, which should satisfy the legitimate aspirationA of all .. ,,-tiona in thia 
country and at the sarno timEl moot the emeJWmt nenda of thEl war "ituation. 
We may have desired eertain modifications of the seheme in detail., but it wu 
a scheme which found a fair measure of public approval But moet 
unfortunately the major political partiM, whOle agreement W&II vit&J to the 
adoption of &Ily scheme, rejected it. I do not know wbat we can do now. 
But one thing we should realize is that the di8iculties wbich OOIICront ... are 
difticulties which exist in this country. They are not di81cuJtieI created by 

• 
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Gres.t Britain, nor have they had their origin outside this country. It is the 
duty of a.ll scotions of the public in this country to co-operate and try and 
remove the3e difficulties, with a view to securing the fullest co-operation in the 
wa.r effort. No hum'lon problem is insoluble, givan time and the neces~ary 
good-will; and there is no reason to imagine that, if all the pa.rties who are 
in the public eye today, throw in their beilt in a co-operative effort, a solu.tion 
could not bo found. But I must confe.~s that in the prevailing atmosphere 
and with a rea.listic appreciation of the attitudes of the major political parties 
in this country, I can find no promise of a speedy settlement. In the mean-
time, while hoping for the best, let all people who arc interested in the progress 
of this country do everything in their power to support the great effort which 
this country is making to win the war. 

THE HONOURABLE Ru BAIUDUR LA.LA RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, the course of the debate has shown that there is a 
fundamental difference of outlook between the GOvernment and this . side 
of the Hou':Je regarding the origin of the disturbances and the requirements 

• of the situation. The reason for this diversity ls that the Government is to 
my mind suffering from propag/l.Dda complex. Having made up its mind 
not to part with power, it realised that it must one day come into clash with 
the Congress. It prepared itself for thlloe clash in the convenient belief that 
the Congress could be crushed at a stroke. There is no doubt that it was in 
this belief that the Government actod on 9th August. Having assumed that 

. the Congress movement would have no backing, it gave to the world a daily 
picture of" All quiet on all fronts to. For some weeks we were told that there 
were hardly any disturbances worth mentioning and the All-India. Radio 
even ceased montionting the matter after the first few days following the 
arrests of Congressmen. Suddenly the Gov:emment appears to have cha.fl.ged 
its ,propaganda. angle. It has now let loose an account of arson, loot, murder 
and sabotage to show that it had been faced with " an open rebellion" and 
that but for the loya.lty of the military, the police arid the Government servants 
the rebellion might have paralyRed the machinery of Government. At the 
sarno time we a.re given the ll'lsuranCQ that the general public has remained 
steady and has not supported the rebels. 

What can be the motive of publishing now these blood-ourdling accounts 
·of hooliganism 1 I suspect that the motive is to keep the Congress leaders 
locked up in jail for the period of the war and to carryon the administration 
·on the existing pattern. The refusal to allow Dr. Mukerjee to see Mahatma 
Gandhi is a. pointer in the same direction. I am not here to plead for the 
Congress. I have all my life had differences with the Congress programme and 
I Wlreservedly condemn the outburst of violence which followed the arrest 
of Congress leaders. But what I wish to know is whether the Government 
feels satisfied that after imprisoning the Congress leaders it has done its job 
and that it oa.n take a complacent view of the situation in the country .. 

I have a stake in the country and during my long public life I have been 
• supporter of ordered progress, I am pained to find today that the Govern-
ment stands friendless. Even those classes such 'as the Taluqda.rs of Oudh, 
who were Government's most loyal supporters, are not without misgivings &8 
to the polioy Government is pursuing. The sectional interests whioh 
opposed to the nationalist movem6llt are not &fraid of the Government 
either. They are only out to promote their narrow interests. At. time 
like this when pUblio opinion is becoming more and more divoroed from 
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Government it is the path of wisdom to adopt the polioy of oonoiliation. If 
the Congress is irreconcilable, the other parties are not. How is it that 
there is no party in India. which is satisfied with the manner in which the 
Government is responding to the demand for real power 10 tha.t the country 
may find itl emotion roused to support the war eft'ort 1 

No one denies that there has' been mob violence and that the Government 
has done well by putting it down at once, but the whole basis of Government 
and the psychology of its agents oonvert the inltrument of force into a weapon 
of repression. It is the lesson of history that extreme rept'ession leads to 
extreme reloction. I have no hesitation in saying that the Defence of India Aot 
is being misllBOO. I have heard from my Bihar friend 1L1l aocount of the loot in 
whieh the police and army are alleged to have indulged. Some day the 
facts will become known when there will be no censor to stop their publica-
tion. A friend of mine who came from Bihar told me that the shop of one 
Ma.da.n Lal at Pupri Bazar was looted and as many 801 half a dozen iron sa.fes 
were broken open and it is alleged that this W&8 done by the police. I 
W&8 informed by my· friend that on the· representation of the su1ferers and 
of the Lea.dtlr of the Bihar National War Front and some of its members, the 
Government is holding an inquiry into the matter and th!,t the result of that 
inquiry may be published very soon. 

Wha.t is. the position of Government today' The Government tells us 
that it ill improving, but, Sir, it is diffiduL to reconcile one~lf to this statement 
when the "train services on the E. I. R. and the B. N. W. R. s'nce about 8. 
month remain scanty and night running of ~gertrains on certain sections 
is still prohibited, and when every day bnngs ill aocoun.ts of mob violence, 
b68ides shooting. Are we then to draw consolation from the faot that Mr. 
Churchill has told that there are more white \.roops in India today than ever 
before' Are we to take it that this inorease in the army of occupation is meant 
to ensure that India shall remain loya.l to the Imperial cause' 

I travel a lot, Sir, and !'find that on certain sections of the E. I. R. 
there Me 110 night tra.ins and trouble in those seotions, notwithstanding. 
stringent mea.eurea, has 110t stopped. In flloce of all these facta how can 
Government say that the position hall not deteriorated f , . 

Both Mr. Churchill and Mr. Amery have mafte the situation worse by their 
recent utteranoes. I wish they had not spoken but now em.ce they have, it i. 
up to the Government of India. to convey to· them the true reaction in India to 
those speeohes. 

What I say, then, is that you have completely misjudged the situation 
and that you wi1I continue to do so at your peril. The Congress Party whioh 
held the reins of Government in seven provinces is not so unimportant ... 
you wish to make out. But conceding that it h&8 put itself out of oourt by 
making the demand for." Quit IDdia" w~y not tranllfer power to those who 
represent that llteady public opinion which you say ill behind the war effort' 
There never W&!l a time when this country was governed more a.utocnr.ticaU, 
than today; when British offioials had RUoh supreme control and had sueh 
utter contempt for Indian opinion and IleDtiment. My informa.tion ill that in 
a number of districts in Bihar where Indian I. C. S. oftioera were in command, 
(i.e., Collectors or Deputy ComntiaBiODeJI) European I. C. S. ofliccrs were .110 
appointed. in joint charge j 110 confidence in the Indian I. C. S. officerll accordin« 
to my inf'onnation baa been lost. Collective fines are being impoeed without. 
diaorimination. There are people who have done nothing and even they 
are to pay fines. It is alleged propenies wel'J burnt by police. )(y in£~ 
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is th""t sometime baok-I mean about 20 or ,30 years a.go-in tribal areas in 
the Frontier Province-if I am wrong in my information General the 
HonoUl'able Sir Alan Hartley will kindly put me' right-the villa.ges which 
were not friendly to the Brit~h were burnt down a.nd people in thomwere 
burnt alive, and the feeling of Mutilims h'lo'i been, a'i you rJl very well know, 
one of disgust on aocount of the burning of th~ dead bodies in those areas. I am 
sorry, Sir, that suoh like things r.re being repe/loted now in times when every 
o.ountry oondemns such action. 

I should like to say, Sir, that no efforts are being made by the Govern~ 
."'nt of India to put down th'l discontent. Some time ago I mentioned in 
ihi'l House tha.t thl) mentality of tho masses is entirely cha.nged, You cannot 
oompare the mentality of the masses during the last Great War and the 
present war. I am telling you a fa.ot when I say that whenever there is any 
British victory the ma.!I8eS do not believe it and whenevtfr there is any defeat 
or retreat people rejoice. Have Government taken any pains to find out the 
reasons whioh hllove led to this change of mentality and the remediM measures 
that they should adopt·' After all everybody ca.n reaJize that in a polioe station 
the police foroe ordino.rily oonsilits of a sub-inspoctor, two hea.d constables and 
six c0D,8tables who controls 50 t9 100 squa.re miles of area. and people 
hold them in re&poct but thl'ot in oa,*, of any cho.nge in mentality that foroe 
is infinitesimally small to resist mob violence. It is the Iqbal itself 
whioh ha'1 mad(, tho Government to rul6 /lond I wish that loyal sentiments of the 
masses should not be spoiled. I oa.n tell you that when you commit exoeB8BS 
the minds of tho friends and that of the victims and their relatives and 
of tho other people arc embittered and the, conSequential rp.sult when the 
ma.sses are swayed are disoontent and history can tell you what then happens. 
I will ask you and oarnestly request you too learn some lessons from the 
happeninga in Malaya and Bunna and not to rt>pO&t the blunder here in India. 
Aooording to my informaotion-I do not kr..ow wheth"r I am right or wrong, 
but in case I am wrong General Hartley will kindly put me right~u.ring 
the recent warfare in Burma the rumour WIlo!l--a.nd th'lot Tumour came 
from a porson on whom I could plaoe reliance-tha.t a contingent came 

G from Au.stralia to reinforce the Briti.h forcos in Burma and that when that 
contingent of troops wa'l nearing Rangoon an ordor oa.me from tho Promier 
01 Austral..i& that because in Australia trouble was brewing that contingent 
must immediately return I.\~ld the result was that the people thought that 
boca\l8o that contingent did not arrive the British Government hr.d suddenly 
to evaouate Burma a.nd to olear out without their bag and bagga.ge. 

Well, Sir, another rt'&'lOn of discontent among the Defenoe foroes i&-
and I think Goneral Hartley is Tery Viell a.ware of it-the proportion of Indian 
ofBcen to Briti8h officera in Defence Unit". From the 8tatement tha.t the 
General Sahib has made today in this lIou8C we find that in the Indian Am\y 
4·76 British officera han been recruited against one Indian. I know 
that there are a lot of auitl\ble Indian office1'll available, but even 
in the time of war this diaproportion whioh haa not been set right i. 
to be deplort>d. Why are YOll creating di8content among th080 who are 
ready to aacrifioe their lives lor tn. MO or the Empire' My infonnation is, 
Sir, that experienced Indian oftioera holding honorary commiMion&-I mean 
Vioeroy'8 commissioned oflicera who have been re-employed and are holding 
"anb, aome of them a'1 Maj01'll a.nd C~pta.in&-are being put under planters 
newly recruited who know nothing about the art of taOti08, and there is 
OOIlII8quently disoontent among th080 oflioera. I do not want to mention na.me. 
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but in 0Me General Hartley wa.nts I can menuon instr.noee. It is not in the 
public .interEl!Jt, nor in the interest of the offioera serving to give their namea. 
I Wlderst&nd tha.t at Dimapur there was an Indian contingent which is com-
manded. by a plait'Jr offioer and orders that the planter commander gives 
a~ in oontravention of the relative army maauals. I hope General Hartley 
will kindly see to this. and remove the discontent. Now when the proportion 
of Indian offioers was inorea~d it was aJUlounced on the floor of this Hou~ that 
in futuro there would be agreed increases in the proportion of Indian commis-
sioned officers to British commisaioned officers. Now, Sir: what do we find' 
We find that even th,e recommendations of the Skoon (,,ommittee, which were 
aeceptedby the Government and deelaration made on th", floor of this House 
and the other House, were totally violated and so the Government failed to 
fulfil its pledge. Such like thiligS,. Sir, injure the feelings of Indians who 
are prepared. to saorifice thoir lives for your sake. Is that not sheer 
injustice; p30l'ticularly in these days of wal; , Instead of creating happier 
feelings in tho ?ublic' mind or in tho89 who are serving for you in the field 
that differentiation, that breach of pledge, - is somet·bing which cannot be 
tolerated to continue. It is time that Government should mHo up that 
proportion now and fulfil its pledgo. What are the proportions which Genoral 
Hartley ha~ given us today t He says thlJot in the Indian Anny thoro is one 
Indian to 4·75 Brithh among King's Commissioned officers; in t.lte Royal 
Indian Navy ono Indian to 2·4 Briti~h. Regarding w,\rrant officers whioh 
were to replace Viceroy's Commissioned offioers in the Indian Army, I am not 
oonoerned. Thore was a time when the Indian Govornment had deoided to 
abolbh thc Viceroy's eommissiolUl whioh step I l'egarded as a. blunder and in 
this House I advoca.too tha.t sU(lh oommissions should be revived lor those 
people who had been IIOrving you loyally for praotioaUy a century and had done 
well and hOO been a proper link betwoon the soldiers and the offioers. 
I am very glad to learn that the Government realized this mista.ke and revived 
the Viceroy's commission, but loan tell you that in those Viceroy's oom-
missioiled officers you find men who hlLvo dono woll but now BOme of them are 
being put under command of planters who have b~n given ranks of Majors 
and Colonflls in· spite of incompetenoy in staff duties and want of knowledge 
of Army )hnuals.. For Military dilIoipline practioaJly they are killing their 
conscionce in following orders of suoh oommanders. 

The salaries and allowa.nces of the British K!ing's commissioned officer. 
are different from thOle of the Indian oommissioned officers and racial di80ri~ 
!Dina. ion still exists in the Navy, in the Air Force and in the land foroes. Why i. 
that 8\),. Sir' When Indians can do quite as well &. the British officers, why 
should there be inerea.sed reoruitmentof British offioers' I do not want 
to dwell long on this subject because most of the ground I wanted to cover 
baa already been covered by my colleagues. But I want to make an appeal 
to the Government because I am a flrm believer that India'8 destiny lies with 
the nations which stand for democratic progre88. I would ask the Government, 
as one of the well-wishers of the oountry, to give up their present attitude and 
face the reaJitie& of the situation in ladia today. If the Government doea not 
obange its policy and give up repression, it will bring about a state of affail'l 
whieh I shudder to contemplate. May I end with an appeal to the President 
of the United States and to Marshal Chiang Kai-Shek to put an end to the 
present diaordera in India by their intervention' I hope that the Govern-
1Il8Jlt will now &nd ita way to put the matter right loon. 

Before I lit down, I mUlt I&y that the people au.peat that the vWt of 
lb. Wendetl Willkie to India is not taking place at the lDIJta.noe of BritUh 
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Government. People are at a loss to know why his visit to India baa not been 
included in his programme. There are misgivings in the minds of the people, 
and I would like Government to make it clear whether it wu at their instance 
that Mr. Wendell Willkie haa not included hiB viBit'to India. If he had come 
here, he would have been most welcome and helpful" in removing the deadlock 
and in maintaining and restoring peace in this country. 

TUE HONOURABLE MB. R. R. HADDOW (Bengal Chamber of Commerce) : 
Mr. President, Sir, durmg the debate last week in another place, the views of the 
British community were ably expounded by three rfilpresentative mem.bers of 
our Group a.nd surely no one who listened to or has read those speeches can, 
for one moment, doubt the sincerity of our desire to see the early fulfilment 
of the broad intentions of Sir Stafford Cripps' proP9sals. , 

At the same time I oonfess to 'considerable oOlicern at the 'CC quit India " 
demand expressed by the Fuehre-T of the Congress Party. It is true that the 
Congress have for the present fallen fr,om grace, but I have no doubt that they, 
will rise again and create further mischief with the financial backing of certain 
Indian business magnates. Let it be clearly understood. that we do not wish to 
leave India and we ask for no special treatment or concessions not granted to 
the citizens of the country. We hope to continue to assist the country to 
further advancement iIi all respects. 

At the present time the European commercial community in the urban 
areas is doing most valuable service in keeping the working classes contented 
by providing them with food at reasonable prices. The scope of our com-
munity in this respect however is definitely limited. We must look to Govern-
ment both at the Centre and in the Provinces to remedy the food difficulties 
of the masses. Shortage there may be in certain oommodities but the main 
troubles are transport facilities, hoarding and profiteering. I know the 
Ministers responsible are alive to the necessity of solving the problem, but I 
would ask that consideration be given to the advill&bility of creating a special 
portfolio or strengthening the O1'ganization within one of the present Depart-
ments which I feel is the better course. There must, however, be no undue 
111urping of the powers vested in the Provincial Governments. 

From recent utterances by responsible IndialUl, it i~ obvious whilst 
, they naturally are anxious to gain self-government, they deprecate the 
methodll adopted by the Congressl?a.rty. What is even more II&tisfactory is the 
attitude of the silent masses who have stuck to their posts and have continu-
ed to add their bit towards the ultimate victory of the United Nations which 
of course include India. It is true that there have been instances of workera 
downing tools, but not 'a.lways have they been without encouragement from 
employers or members of the senior staff. On the other hand the employees of 
a concern in which I personally am interested asked for but were not granted 
permission to stage an anti·Congress procession. 

I would here like to associate myself with the complimentary remarks 
made by the Honourable -the Leader of the House regarding the police, the 
troops, railway and other Government officials. No praise is too high for 
the loyalty and devotion to duty displayed by all sections of these servicea. 
The great regret is that they do not receive the support of the middle CIUBM 
who, although proteat~, would meekly get out of a tram car at the bidding of 
two unlol'lDed irresponsible Itudenta who would tllen set ,the car on fire. 
Surely they mUlt have realized that they would in the long run be the lufferer1l 
if they were deprived of the cheapest form of transport. Even the war eft'on 
was not being hampered. It was sheer wilful and thoughtleu destruction or 
property. 
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So long as the Congri,u followers show BO little oom'Dlonaense and their 
leaders will accept nothing but their own oomplete and absolute dictatorship. 
it is Blirely moat unfa.ir to place the blame for the preaent state of affairs on the 
Government of India who ha.ve worked so earnestly to bring about a settleJJlent. 
There is in fact too great a readiness to expect the much maligned Government 
to appease &II parties and by a. waVe of a. magic wand make them sink their 
communal and other differences and accept Congreaa·rule. We all know how 
that rule was exercised during the early stages of Provincial Autonomy when 
ea.oh Congress Minister before being allowed to take office had to sign and hand 
over to the Congresa Gestapo an undated letter of resignation which 
could be uaed at any time with or without the individual's pennission. 

The European oommunity -during Sir Stafford Cripps' visit &88ured him 
of its readiness to assist in every way possible in the hope that if a permanent 
settlement was not possible. at least a tempora.ry settlemenUvould be attained 
although they rea.liaed that to introduce drastic !eforms and tum out of office 
during a life and death struggle tried and. experienced legislators, not on 
aooount of inefficiency, but for political reasons, was not furthering India's 
ultimate . clll.im for freedom_ To ohange horses in midstream is always a 
hazardous operation and should never be attempted except when, if successful. 
the result justifies the risk~ Only if a truly National Government is the result 
would the risk be warranted. But with ono allegedly representative party 
showing no desire to join with others in presenting a united front against the 
common enemy and the other. major party standing aloof, it is impossible to 
form a truly National Government. This being the case then, I can see no 
possible advantage in any change at the present juncture. That does not 
mean that when peace once again prevails Indians will not have the right to 
carve out their country's destiny. In the·interim I would beseech all Indians 
of whatever religion, caste or creed to forget their differencell" and prejudir.ea 
and to exert every effort to the gaining of an early and oomplete victOl'yover 
our common foe, Nazism or life long servitude. 

THE HONOURABLE HA,JI SjrED MUHAMMAD HUSAIN (United ProvinCeA 
West: Muhammadan): Sir, the debate on this Motion in t.he other House a.s 
wen as in this has been, in my estima~ion, a very pathetio drama. At the 
present juncture, when India is passing through a most oritioal time, what good 
has.it done to the Government or the peoIJle lOne group standins up and sup-
porting the Govenlment measures lind another group HtaJ~ding up and condem-
ning the Govenunent in the strongest possible language they could find I I 
personally put the whole responsibility for the futility of this debate upon the 
Indian Mllmbers of the Viceroy's Coullcil. These are the gentlemen who are 
being'procla.ill).ed from the house tops by the British Government in every cor· 
ner of the world as members of a Government which ill Indian. Have they 
discharged their duty to India in this debate 1 Is it sufficiont for them to sup-
port the meaSUres ofrepre&8ion for counteracting the present subverllive move-
me~t' If they did that, I think they certaiJIly discharged only olle of tb.eir 
dutIes, but that duty was only to the Government. Have they oome out With 
any oonstructive proposal! Have they done anything to remove the prCflent 
deadlock, and to ease the Indian situation, or have they merely joined hands 
with the Government in repr_on t I should have expected s()met.hing better 
fJ'Om the Indian Members at Jeaat. They are men. oC integrity and experience. 
They.aroe of all types-feather weight, light weight, middle weight and heavy 
weight. They have had experience in thair life. But tbey bave utilized their 
intelleot and experience in favour of the Govenunent and nothing in favour or 
the Indian.. When I first learnt of the II8fI8ion of the Central Legislature, and 
when I further learnt that this particular item waa to be on the p1'OII'&DUDe. 
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I thought that in co· operation with such of the members of the Central LegiBla •. 
ture who are willing to co.operate the Indian Members of the Executive Council 
wpuld evolve a formula which; if it would not entirely remov~ the deadlock, 
would at least ease the situation. The last suggesti,on that I heard was from 
the Honourable the Law Member who said in the other House that it was for 
the Members of the Central Legislature now to come together and tell them 
something. If the Indian Members of the Executive Council want to keep the 
reputat.ion of their being Indian, and to enjoy the position that is being given 
to them in other countries of being members of a Government which is predomi-
nantly In~an and with which lnclia is satisfied, even now, at the eleventh hour, 
they oan very well take into oonfidenoe those Members of the Central Legisla. 
ture whom they think they can oonsult, and try to evolve some proposition 
whioh would ease the present politioal situation. The situation should not be 
underestimated. It is a very serious situation. The hour of test has not 
yet cc,me, but it is approaching very fast. It is true that this movement, which 
everybody has condemned on account of its method and which certainly de-
serves condemnation, is causing injury even to the cause of the Congress, the 
people of India, the Government and the war effort, which is so necessary to 
the country. But I hope the Government realize the present atmosphere in 
the country. A formula ought not to be applied under all conditions, in all, 
atmosphere and in all seasons. In this country, since the last 30 years there 
have been Pllblic and popular movements against the British Government. 
The fight for freedom whitlh was confined Home time ago to within the four walls 
of a certain room or to drawing room politicians came into public a.nd popular-
movements started a few years ago. This movement openly CFeated an at 
mosphere ill the country which was wholly anti-Government or anti-British; 
they were repeated time after time. Nothing was done to counteract those 
agita.tions and establish good-will among the people of India by the British. 
Why ~ Because t.hey did not bother their head to create good-will among the 
Indian people and want.ed to rule so long as they could. The result is that in 
India. today-I hope I am not very wrong-there is not one single Indian, 
whet,her he is a Government servant, a man in the street or whether he is a 
member of any institution of the Government, even of the Exeoutive Council, 
who is ena.moured -of the present n.rlministration. It is only natural. No 
India.n today, having realized what sla.very has been and what freedom means, 
can possibly be a supporter of the system of Government which exists today. 
Among the masses there is very great anti-British feeling. If officials want 
to know the mass 1hen~lity-whioh they never care to know and I am quite 
certain that they do not knC'w correotly-Iet me tell them. Now I am going 
to tell them bow best to act in a manner which would be beneficial to f!1Vf!Iry-
body. The mass mentality is anYthing but pro-British-not because of the 
present movement which is only ao~elerating IIond accentuating the thiug whioh 
already existed. The methods which are employed in suppressing the move-
ment are helping a good deal in that direction. It is true that everybody has 
BUpported and I am also supporting the meaBUres taken to stop the BUbversive 
movement. No Government worth the name could sit quiet at what is happen-
ing. A challenge was thrown out to the Government. What oould the Gov-
ernment do , Either they had to accept the demand and surrender or to 
aooept the oha.llenge. The Government did what any other Government would 
bave done. At the moment there was no ohance of any Bettlement. I am 
prepared to say that the Congreu took a decillion which was not likely to mo-
ceed and was likely to create oonfusion and obaoa in the country. The Con-
gress did not seek tbe co-operation of any party in this country which was 80 
..-ential for a popular m&III movement. 'the Congreea went ahead on ita own 
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responsibility. The Congress took the decision to creMe a situation in India 
. whioh would affect every India.n solely and entirely on its own responsibility 
treating itself as the representative of all the people of India. Now, when no 
party was consulted, no effort was made to come to a settlement on the future 
activity of the Congress with any party in this· country, how can the Congress 
-Of anybody blame that people are not supporting the Congress' Voices have 
risen from every quarter when the fina.l decision wa.s tBlken and even before 
that the step they intended, to take was wrong. They paid no attention and 
they took a plunge. The Govetnment also de<~ided that activities which were 
not only illegal but which would destroy not only the administra.tive machinery 
but the whole daily life of the people in this country ought to be stopped. No 
-one has got up to condemn that decision. There was no neccsllity for support 
for that to have come from Indian Members in this debate. What we expected 
wa.s something more th&n that.· Unfortunately there is no suggestion in any 
apeech made in the Assembly or in the opening speech of the 1I0nourable the 
Leader of our House &S to how best we can act now; but I hope I will find some· 
thing in the closing speeoh of the Honourable Leader of the House &nd in the 
speech of other India.n members who are likely to speak tomorrow to indicat.e 
wha.t steps should at once be ta.ken to ease the present situation.. It is 
very very difficult to find a. solution eveil for the most experiem:ed politician. 
So far as the major parties are.concemed, t.hey have taken a. firm stand from tbe 
very beginning that they will not budge an inch. Well, what is to be done' 
That is the queation and something must be done as qui<,kly 0.8 pO!lsible .. Now 
in the,country, whether your repressive measures are justified or not, they are 
creating an atmosphere which would be exceedingly dangerous at the hour of 
test, namely, when an a.ttack is launched on India.. We have had experience 
-of Malaya a.nd Burma.. There iii a shout that in India.. forces of Fifth Colum. 
nists are working. I do not believ~ it. If you merely extend and elaborate 
the definition of a Fifth Columnist a little more the mentality of an Indian 
today is such that everyone can be ca.I1ed a Fifth Columnist. The antion of 
the Government, even if jUMtified, is making even their friends enemies. 
Now what would be the result of that 1 You may be able to IItop mob vio. 
lences, demonstrations; you mlly be able to shoot down people like dogs who 
bark at you, but what ill the ultimate result? You are creating a deep rooted 
spite and anger in the minds of those people whose association and co-opera. 
tion you would require in the nearest po88ible future. No thinking India.n, 
aensible .Indil\Jl, I am sure wants to have a change of masters. No Indian 
wants to encourage Japanese or any Axis Power to come to this counl.ry as 
.ua.very of Indian PeolJlt', which has now reached almost to whe stage of X or Y. 
will begin again from A and B. They do not want the change of masterH but 
what they waDt is freedom and it is wrong to 811.y that Indians are in any way 
tmcouraging Jt..panese. What is happening is a thing which happens in the 
ordinary every.day life, namely, sometimes a person Joses his ROund senllC of 
judgment on account of spite, anger and desperation. Ia it not true that, 
however justifiable the repression may be, the UIIC of it and auch use of it aa it 
being made will ultimately drive the Indians so desperate that their feeling of 
anger and spite might very well overpower their 80und judgment. There i. a 
8tory which a friend of mine related to me yesterday that God became pleased 
with a peraon. He said ... Look here, you will get whatever you want. Aak 
what you want ". Now this man had an enemy in his neighbour. Be aaid 
•• P1e&se God, ten me what wilJ my nejgbbour gei ,.. Then God told him 
.f Your neighbour will get the double of what wilJ be given to you". The man 
Mid, .. AU right, take out one of my .y .... simply becauae that bis neighbour 
.... oaJd lose his both I Now that is the realins of spite aDd anger which 8Ome· 
tim. worb the mind of. penon. It is not a question or Pifth CoJumDiata or 

• 
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encouraging Japanese. It is merely the question of what is the present condi-
tion of the people's mentality and under what atmosphere we are working. 
Now that &gain, as I said, is a criticism and that alone will not do. We must. 
find BOrne constructive thing to remove the distrust .• My idea had a.lways been 
and is that the methods that the Government is employing, namely, the-
brutal force, might ultimately prove to be very dangerous. What they could 
do at the present time was to have mutual trust and confidence with the people 
who are prepared to co-operate, but it should not be like this: " What will you 
bring me when you come to my house and what will you give me if I go to your 
house 1" It must be a question of give and take. Government must ne<-es-
aarily be prepared to part with power, (Applause) and must trust Indians; 
Create a. goodwill. India is a sub-continent. The people of India when they 
~ll be ready to work shoulder to shoulder WIth the British people I am quite 
certain could provide an Army which will absolutely wipe off continents. India. 
is a huge thing. It has enormous martial races who have proved their merits 
on not one but many battlefields. Secure it, try and get the co-operation and 
goodwill of those people and then the winning of the war is certain, and with· 
out this, if the Government wants to win the war by terrorising people, by 
threatening people, by bluffing pfople, I am afraid that will not do now. We 
have seen the result of America trying to bluff Japan. While they were bluffing 
Japan Was active and Japan has taken the whole of the Amcrican eastern . 
possessions. 

TH:m HONOUBABLJI THE PRESIDENT: The Honourable Member bas 
a.lready taken half an hour. 

THE HONOURABLE HAJI.SYED MUHAMMAD HUSAIN : Well, may 
I have another five minutes 1 . 

THE HONOURABLE THE PRESIDENT: All right, but not lawyer's five 
minutes I 

THE HONOURABLE RAJI SUD MUHAMMAD HUSAIN: Wen, I happen 
to be a lawyer. 

Well, Sir, my definite proposal is-and I would like to hear some reference 
.to this when the Indian Members of Council deliver their speeches tomorrow-
that they should at once, without 108ing a moment, call and sit in conference 

.. with important members of the Central Legislature and, with their help; sbould 
try and reach some conclusion which, even if it does not entirely satisfy all 
parties, at least would ease the situation, and they should subinit their pro-
poaala or recOIpmenda.tiona to His Excellency the Viceroy and &8k bim to act 
upon them. 

There is another little thing-I have just four more minutes-and it is 
that they must try and'remove the discontent not only from the minds of the 
people but from their own Departments. I am afraid whatever Department 
you may like to touch you will find raciaJ discrimination. Take the Govern-
ment of India Directory, or the list of any Department so far as the high officials 
are conoerned, .and you will find that there is racial discrimination. . Some 
of the Departments are almo8t like asylums for certain claBBes of people and 

...... particularly I say about military which is the most important thin~, and I join 
with my Honoura.ble friend Lala Ram Saran DIIo8 in ",hat he said and pointed 
out about the treatment to the Indian officers. I wish the heads of the Army 
Department knew .... hat is the feeling among the Indian Commissioned officers. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United ProviW8 
Northern: Non-Muhammadan): They know this feeling already. 

THB HONOURABLE RAJI SUD MUHAMMAD HUSAIN: I am not quite 
oertain. If they had known they would"have in their own intereeta tried to 
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remove it. They may be knowing something but not to the extent it is there 
Even socially of two Capta.ins. one Indian and one Englishman, or between 
any officer of the same. rank, the Indian has a great grievance. '1'he differences 
in the treatment are there. I should like His Excellenoy the Commander-in. 
Ohief and the Honourable General Hartley to find out how many Indians there 
are in Axmy Headq~arters in various Commands, and whether it is a fact or 
not that demi-officials come saying, "We do not want .Indians in the high 
command". .Remove these discontentments also, as well as racial discrimina. 
tions, and I am sure we shall be able to do somcthing to remove the present 
discontentment in the Government Departments. 

Sir. my time is over. I have some other iD;1portant points but I make room 
for others to speak. 

THE HONOURABLB SA.RDAR BARADUR SOBHA SINGH (Nominated Non· 
Official): Mr. President, Sir, I wonder if it is a compliment to my community 
that the Leader of the House has refrained from mentioning the name of the 
Sikh community and the part we have played in the Punjab in the present 
crisis. He has been very generous to say that the Punjab and the North West 
Frontier Province have kept aloof from this movement, and I can assure him 
that the I::likh community has played a very important part in helping to secure 
these oonditions. The protection which a Sikh temple offered ~o certain British 
officers shows the heart of the community, and the efforts in the recruitment 
and training of young men for Emergency Commissions that the community 
is making through the Sikh Defence of India League are well known. I would 

. like, as the names of Ilonourable Members of the Viceroy's EXCCiutive Council 
have been mentioned, to mention the name of the Honourable Sir ,fogendra 
Singh who represents the Sikh community. loan say with oonfidence, not of 
my own but of the whole community, that the Sikh community is behind him. 
In faot moderates or extremists, Akalis or non·Akalis, everyone felt so proud 
on his nomination and I think His Excellency the Viceroy knows about it ; 
and Sir Jogendra Singh also knows that his oommunity is behind him. It will 
not be out of place, Sir, to mention here the desire and determination of the 
Sikh ·community to merge itself in the nation ~ a whole and to stand for the 
integrity of India as a nation .and to claim for non·Muslims the right of self· 
determination in areas where they are in a minority and the same treatment 
as will be given to any other minority. The Sikh community in Delhi. I can 
say, have surely played their humble part as well as loyal citizens can do in any 
other city; and I am sure that Government is realizing the seriousness of the 
situation-not the situation that has passed, but the situation whioh is about 
to come. 

TH. HONOURABLE SAIYED MOHAMED PADSHAH SAHIB BAH.&D1TB 
(Madras: Muhammadan): Mr. President, I should have very much liked to 
be called on to speak tomorrow, but now that there seems to be no other Honour· 
able Member to speak, I should like to go on with my remarks. 

Sir, I would restrict my remarks to the points whioh have not been men· 
tioned in the debate except perhaps in respect of those features of the debate 
which have got to be dealt with by every speaker on the floor of the HoWIe. 
Sir, as we have all observed. two features have been oommon to every speech 
that haa been made on the floor of this House despite the differences in view.-
and the differences have been very many and very lIharp. One ~ the condemna-
tion in the atrongest terms possible of the disturbances which are defacing the 
oountry: the other is the neceuity wh.oh has been felt by every Honourable 
Kember here for trying to improve the alt_tion, even though there have been 
differences in the met.hoda auggeded by difFerent apeaken, diJFerenoea .. 
regards the .euuree to be adopted to bring .blNt a better atmoepbere in the 
oountry. 
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Now, Sir, as regards the disturbances, as I said, everyone has expreaaed 
disapproval of the orgy of arson, pillage and plunder that is going on in the 
country, which is neither to the good of the rioters themselves nor to the ad-
vantage of the people or the oountry. But. Sir, one question which crops to 
one's mind when one considers . these ,aspects of the situation.is, what are the 
measures that have been adopted to quell the disturbances--whether the 
measures that have so far been taken have proved effective in stopping these 
4,isturbances, or in discouraging people from taking part in acts of mischief 
and destruction of life and property. I am sorry to state, Sir, from what I 
have oome to know that I feel that the meas.ures that have been adopted have 
been far from adequate. This inadequacy of the measures in trying to put 
down these rioters has given rise to two evils. One disadvantage is that the 
forces of law and order which go to quell the disturbances are so insignificant 
that they are not at all in a position to over"we the rioters. They are not at 
all in a position to prevent any mischief being done, and if at all any real pre-
vention has been possible, it has been mainly due to the help given by the 
people, by the public, It is. these villagers who have a sense of responsibility 
about them, villagers who have their civic oonsoience alive that have helped 
the polioe to quell the disturbances. On every other occasion when there was 
no lIuch help forthcoming from the peOple at large, the police proved completely 
powerless in putting down disturbances. As I said, Sir, one great disadvant-
age of this hu been that the mischief-makers have been encouraged to commit 
aots of mischief and destruction. The second is that this is also responsible 
for sOine possible excesses committed by the polioe themselves. What could 
you expect ofa handful of police, ha.lfa dozen or a dozen constables, all of them 
unarmed, and one or two officers with revolvers 1 How oould you expect them 
to have the power to face a furious mob, a mob numbering hundreds and some 
times even thousands t That is the real reason which has p088ibly been in 
many oaseB responsible for the 'acts of exoesses committed by the police. I am 
not here to defend the Police. I condemn every act of excess committed 
by them. I hold no brief for the Police. I merely wish to bring this 
matter to the notice of the,Government with a view to make them understand 
that whatever they do, they should do it in the right manner, with all the 
pros and cons in view. ' 

In paBSing I should like to say just one word about the nature of these 
movements; It has been attempted by some people, both in the Legislatures 
and in the preBS, to make it appear as though these movements have been mass 
movements and have the sanotion of the people behind them. Certainly not. 
Those who have seen things through and who know these things correctly and 
have the courage of their oonviction have to admit that these movements have 
no sanction at all from the people, and that the real people, who form tbe bulk . 
of the population, simply detest and abhor these disturbances. For, no man 
wants tbat his life and property 8hould be endangered for' no fault of his, for 
things about which he is not quite sure and for which he is not over-anxious. 
Just at the moment when the country i8 engaged in a deadly struggl(> nobody 
i8 anxious that,there should be any overhaul of the whole constitutioD. I 88y 
this even though I belong to a party which wants that there should be an over-
haul at the earliest possible moment. I belong to a party, the Muslim Leallue, 
which more than anybody elae wants that enry body in India should be a free 
man. But, Sir, &8 I said, these movements have no popular sanctjon and as 
8uch they are bound to be a passing phue. May be that they are a little more 
persistent than ordinarily but they have no deep roots in the country. But 
there are some things which Government will have to consider. It js not . . 
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merely this movement whieh is' disturbing the oountry" and which has t~ be 
taken natioe of and remedied. There is a general feeling existing in this country 
of discontent and disaffection. Somehow or other it seems to have come to 
stay in the minds of the people in this country. Sc.mething has got to be done 
to try and allay doubts and misgivings which exist in the minds of the people 
of this country about the bona fides of the British Government, about the 
.promises they have made and about their solicitude for the various sections 
of the people. They have to try and see that matters are adjusted in thi. 
respect and that a better atmosphere- comes to prevail in this country. I do 
not want to enter here into the various reasons which have given rise to this 
kind of mistrust. Everybody knows what those reasona are. I will simply 
ooncern myself with those very simple and obvious reasons which have gone 
to aggravate feelings in this respect. It is the duty of every Government to 
see that the bare nece88&ries of life are made available to the people. After 
all, the man in the village, the maD: in the street, the ordinary man, is more 
ooncerned about his food and other neoe88aries of life for himself and his family 
than other things about which he is said to be hankering. It i. very disappoint. 
ing to find that the measures taken by the Government have simply proved 
perfectly ineffective. For instance, Sir, in Madras there is plenty of firewood, , 
but you will·be surprised to hear complaints from the common people that they 
do not get firewood enoug. to cook their simple food. Should not Government 
try and see that this firewood is made available 1 Would it not be irksome to 
people to find that in spite of abundance, they could not get what is wanted 
by them for their daily life' I know that attempts are being made by the 
Government to try and stock food. It is not merely stocking that is required. 
It is the distribution that matters much to the public at large. The Govern. 
ment might have tons and tons of rice or flour or other articles, but unless tl ey 
are made available to the man who wants it, unless they are put within the 
reach of the poor man, it is no use. He does not have much influence with the 
co-operative lIocietJes, with ~he people who are entrusted 'with t.he dolil18 out 
of these things. Unless the man gets what he wants, he is bound to be dis. 
contented. The Government should try and see that there is improvement in 
this respect, and this the Government should do without any delay. 

I would also join my Honourable friends who·have voiced their complaints 
against the invidious distinction which is made between an Indian and a Euro. 
pean in the ranks of the army. It is imp08Hible to see how the military authori. 
ties, in an hour of trial, when all the forces oftaw and order should be mobilized, 
when all patriotism and loyalty that they can s(>,cure should be got for streng-
thening tbeir hands to resist the enemy, could still, have that obsession that 
there is a superior race and an inferior rac:c. This is very dangerous. You 
expe<:t these people to lay down their life. Is there any difference bf:tween 
Indian blood and European blood, between white blood and. black blood t 
So, there should be a serious attempt, not merely a promise, to ~88uago feelings 
in this respect. There should be sincere and honest attempt to make good 
this difference in the treatment meted out to the two forces. YOII Jlave been 
giving them all that praise lavishing encomiums on the bravery Bnd courage 
of the Indian people. But after all what is it that you actually do' You 
give them only a stone when they arc clamouring for bread. 

Sir, as I said, a very unhappy feat.ure of these disturbances has been that 
atudente have been very fully exploited. Of course, thla attempt. to drag BtU· 
dentS into active politics was begun sometime ago. As my friend Sir Ramunni 

. Menon 88id, the people responsible for t.hia act of folly were our Congrfllll frieru1t 
who with a view to reinforce their non.oo-operation movenlent called upon 
Itudenta in 1919·20 to abandon their colleg.. Bir, this was ~ne of tbe moet 
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fatal blunders that the Indian politicians made. I think this is one of the 
greatest inista.kes which will ha.ve far-reaching consequences. As my friend 
Sir Ramunni Menon ha.s sa.id-a.ndhis word must cart'y gr8J.t weight in OLe 
respect--even though he said attempts have been made to dissuade students 
from these political activities-the evil ha.s continued because, as he Mid and as 
the adage goes, the evil lives longer than the good. Students naturally prefer 
a life of roaming !l.bout a.nd doing mischief to a life of hard study. It is a re-
prehensible thing and I join my friend Sir Ramunni Menon in making an appeal 
to all politicians to try and wean away the students from politics. There is ~o 
greater disservice done to a na.tion than making students dabble in politics. 
Those immature youths cannot be expeeted to take a sober and calm and dis-
passionate view. 

Just one word about the communal question. I am glad there has been 
no recrimination. I just want to tell the Government that in a measure Gov-
ernment themselves are responsible for the troubles in this country. The 
reason is this. 'In August, 1940 the Declaration wa.s made that besides the 
majority communities, there were other communities also who were to be ta.ken 
into account, that no decision would be arrived at which had not the willing 
consent of all important elements in the country. But what was the actual 
oonduct of the Government' Every time an attempt was made to frame a new 
constitution, to make changes within the frame-work of the present constitu-
tion, the only anxiety that the Government showed was to try and placate and 
please one party. If the Congress refuses to co-operate with you, you simply 
drop the other people like a hot potato. You do not want the co-operation of 
the other people. Sir Stafford Cripps' comes here. And whom does he really 
think of' Merely all a. matter of grace, courtesy, he stoops down to consult 
other leaders. But the one concern that he has shown was too pIa.cate the 
Congress. If he runs from house to house, from residence to residence, it was 
to the houses of those peraonages who are members of the Congress. That is 
how you conduct yourself, how you give the lie direct to your own pronounce-
ment. The result has bpen that the party whom you try to placate has come 
to think that they are the only one party that matters in the country and that 
they could diotate. That is how they have now dictated. But for this kind 
of cajoling and coaxing I am surc, air, the Congress would have realised the 
imperatin neoessity of trying to come to terms with other partieR in the coun-
try-I do not say. the MUlllim League Party only, there are alao the Scheduled 
Clasae8--. 

1'mu HONOO'JL&BLE TJU: PRESIDEN'r: May I remind the Honourable 
Member that there are on1y five .minutes more. 

TIIB HONOUlLABLE SAl'YKD MOHAMED PADSHAH SAm. B.A.RADUB: I 
am speaking unprepared and I have got to mention a few points. I hope you 

, will not kindly interrupt me ; I will not take an unduly long time. 
Some viends wish the best of intentions have suggested that tt.e MuR1im 

League should try and aolve the problem.. We have been ready for it. a.1l along. 
No party will be more bappy and no leader will be more happy than Mr. Jinnah 
,and his League to aolve this deadlock. Ever since the war began the MWIIim 
League has been anxious that it Mould oo-operate with the other parties in the 
oountry and strengthen the hands of the people who are resisting the enemy, 
who are trying not only to 8&ve India but also to 8&ve elementary rights of 
humanity. Even though our offer was summarily and unceremonioualy 
rejected, it mould be admitted by all in fairneaa, &8 W&II done yesterday by 
Sir A. P. FatllO, that the offer of the )(u.lim League lltand&-the off .. which 
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Mr. Jinnah made some time back stillstands. The otfer is that the League ill 
ready ,to co.~rate on reasonable ~rDUI like a rt!l8pectable body, on re&llOnable 
terms--. 

THE HONOUlU.BLB THE PRESIDENT: I have given you 80me latitude. 
How is this a.1l relevant to the question. ~ I allowed you to refer to it, but YOll 
()anDot dilate'on it, because it has nothing to do with the present question. 

Twa HONOUBABLB SAIYED MOHAMED PADSHAH SAHIB BAIIADuB; 
It has everything to do, because the Government are now anxious that there 
Ilhould be some way out of the present difficulty. The way out would be that 
we should accept the hand of friendship that is being' offered by the Muslim 
League and by the other' minorities who are willing to co-operate with you and 
will help you in Bolving the present problem.' I would, in the end, apJl6l'l 
most earnesUy to my Congress friends t" be juat and reasonable and come to 
an understanding with the League and resolve the present stalemate. In thE' 
end I would simply say to my Congress fricnds to'see tbe world of realitie8. I 
would make an appeal to them to try an4 see things in their proper perspective, 
to realize this that after an we are living in ,s world of realities, stem facts and 
ugly realities, where we are not simply to be carried aWILY by ideologiea. Thill 
is a world where, whether a member of the great~t party in t.he world or a 
humble individual, nobody can have all to his own. People have got to aet 
in a spirit of give and take. That what I consider is good for me I should know, 
I should realize, I flhould have the sense of fairness to admit that, it is good for 
another also. So I appeal to my Congress friends to see things in their proper 
perspective and to try-&nd save the present situation by trying to OODle to telllD8 
with, other parties in the country, by giving to the Muslim League four annas 
in the rupee a.nd having all the tw'elve annas to themselves. 

Sir, I feel-I have Mid this very often in this House and &D1 not gOing'to 
dilate upon it-that the key to the solution of the deadlock lies in the country 
and ~ot outside. It is not the British Parliament which can solve it. It ill 
the Hindus and the Muslims, the Scheduled ClaB8es and other classes in our 
own country whioh should come together and oome to Ii settlement. 

The House then adjourned till Eleven of the Clock on Thursday, the 24-th 
September, 1942. 




